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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, DELHI

IN THE MATTER OF
ORIGINAL APPLICATION NO. 755/2024

TRIBUNAL ON ITS OWN MOTION ..APPLICANT

//VERSUS//

STATE OF RAJASTHAN ORS. ..RESPONDENTS

REPLY TO THE ORIGINAL APPLICATION ON BEHALF RESPONDENT

NO. 5 — DISTRICT COLLECTOR, BHILWARA

It is most humbly submitted by the Answering Respondent

No.

1.

5 — District Collector, Bhilwara as under:

That the present Original Application has been
registered in the exercise of Suo moto jurisdiction
based on a letter petition dated 28.10.2023, received
from a resident of Village Kheda Hetam, alleging that
the leaseholders are conducting mining activities at
a depth exceeding 3 meters at the site of River
Khari, which flows through Village Kheda Hetam,
Tehsil Foolia Kalan, District Shahpura, Rajasthan.
It is further alleged that several trees have been
illegally felled, heavy machinery is being utilized,
and no action has Dbeen taken by the concerned
authorities despite the aforementioned illegal
activities. The complaint is supported by newspaper

reports highlighting instances of illegal mining.

DETAILS OF STATUTORY PERMISSIONS GRANTED FOR MINING

OPERATIONS
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That the Ministry of Environment, Forest & Climate
Change (MoEF&CC), vide letter dated 14.10.2020,
granted Environmental Clearance for the mining of
mineral Bajri from river stretches in two rivers,
namely Khari River and Mashi River, located in the
revenue villages of Shahpura tehsil. The EC was
issued to Mr. Ashu Singh Bhati S/o Mr. Magan Singh
Bhati, R/o 45 Pashchim Vihar, Vaishali Nagar, Jaipur
(hereinafter referred to as the Project Proponent
(PP)) for a proposed annual production of 0.84 MTPA
from a 24.31 ha area each year, as concluded in
Points 22 & 23 of the Environmental Clearance. Copy
of the letter dated 14.10.2020 issued by RSPCB 1is

marked and annexed herewith as Annexure R/1.

That the mining lease for extraction of mineral Bajri
from 624.39 ha of river stretches in Shahpura tehsil
was registered and handed over to the lessee, Mr.
Ashu Singh Bhati, on 09.03.2023, for a period of 4
years and 4 months, effective from 09.03.2023.

That the Rajasthan State Pollution Control Board
initially granted Consent-to-Establish and Consent-
to-Operate under the Air (Prevention and Control of
Pollution) Act, 1981, vide 1ts letters dated
17.03.2023, with a condition that the maximum
permissible mining depth shall not exceed 1 metre,
in line with the EC dated 14.10.2020. Copy of the
CTO and CTE dated 17.03.2023 issued by RSPCB 1is

marked and annexed herewith as Annexure R/2.

That the State Environmental Impact Assessment
Authority vide its letter dated 27.10.2023, amended
the previous EC dated 14.10.2020, 1increasing the
permissible mining depth from 1 metre to 3 metres

and extending the validity of the EC to coincide with
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the lease period, without any change in the total
annual production (0.84 MTPA) for the mineable area
of 624.39 ha 1located in the revenue wvillages of
Tehsil Shahpura. The amendment included a specific
condition that the depth of mining shall Dbe
restricted to the replenishment depth as per the
replenishment study submitted by the PP or up to a
maximum depth of 3 metres, whichever is less. Copy
of the letter dated 27.10.2023 submitted by RSPCB is

marked and annexed herewith as Annexure R/3.

That, following the amendment in EC, the Rajasthan
State Pollution Control Board issued fresh Consent-
to-Establish and Consent-to-Operate under the Air
(Prevention and Control of Pollution) Act, 1981, vide
letters dated 13.02.2024 The revised consent allows
mining up to a maximum depth of 3 metres or as per
the replenishment study, whichever is less, 1in line
with the EC dated 27.10.2023, and remains valid until
08.07.2027. Copy of the letter dated 13.02.2023
submitted by RSPCB is marked and annexed herewith as

Annexure R/4.

That wvide order dated 05.08.2024 Hon’ble Tribunal

constituted a Joint Committee comprising of:

.District Magistrate Shahpura;

.Representative of Indian School of Mines, Dhanbad to

be nominated by Director of the said institute;

.Representative of Institute of Seismology,

Gandhinagar to be nominated by Director/Director
General of Institute;
A senior Scientist of MoEF&CC not below the rank of

Director

.Member Secretary, Central Pollution Contral Board.



ii

iii

529

That on 16.11.2024, the Joint Committee, comprising
of Tehsildar, Phuliya Kalan, the Senior Scientific
Officer Rajasthan State Pollution Control Board,
Bhilwara, the Junior Scientific Officer, RSPCB,
Bhilwara, and the Senior Mining Foreman, District
Mining Office, Shahpura, conducted a site
inspection.

That with respect to the issues raised in the instant
Application, the Joint Committee observed the

following points:-

.Carrying on mining activities at a depth of more than

permissible depth: -

The Joint Committee members measured the depth of
the mined pits at wvarious 1locations 1in the river
during the site visit using a measuring tape. It was
observed that the depth of mining from the adjacent
nearby riverbed was 1.4 meters at certain locations,
while at some places, it reached up to 2.5 meters.
Additionally, excavation ranging from 2 to 2.5 meters
below the nearby riverbed was noted at one location
in the riverbed, 1in proximity to the terrace where

the crematorium is situated.

.Damaging pipelines of wvillagers: -

The Joint Committee observed that local villagers 1in
Kheda Hetam village use PVC pipes for irrigation in
their agricultural fields. During the site visit, no
damage to the pipelines was observed. However, there
remains a possibility of damage to the pipelines if
trucks or other wvehicles operate during mining

activities without due precaution.

.Damaging trees of crematorium ground by heavy

machines
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The crematorium of Village Kheda Hetam is situated
on the terrace of the right bank of the Khari River
on river/government land. The Joint Committee
visited the crematorium site in Village Kheda Hetam,
which is adjacent to the river. No evidence of damage
to the trees near the crematorium was observed by
the Committee members at the site. A comparison of
satellite (Google Earth) images from April 2022 (pre-
monsoon) and November 2023 (post-monsoon) revealed
that tree cover had increased in November 2023 as
compared to April 2022. However, it was observed that
mining activities had been carried out up to the
vicinity of the trees planted on one side of the
crematorium, located on the terrace of the left bank
of the river. One naturally grown Keekar tree was
found uprooted on the bank between the river and the
crematorium. However, the uprooting did not appear
to be a consequence of mining or related transport
activities, as the tree was located on the raised
terrace of the left bank, where mining activities
have not been conducted, and vehicle movement in this
area 1s unlikely.
That based on the site observations, the Joint
Committee has made the following recommendations: -
1) The illegal mining occurring in the river within
Tehsil Phuliya Kalan shall be immediately stopped
by the concerned authorities of the State.
Appropriate measures shall be 1implemented to
monitor the transportation of minerals from the
mining area to the end user, 1incorporating
essential security features such as check posts,
CCTV cameras, GPS tracking, and other necessary

mechanisms. Additionally, regular surveillance of
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sand mining sites shall be ensured, along with the
constitution of a district-level task force for
this purpose, as prescribed in Chapters 7 and 9 of
the Enforcement and Monitoring Guidelines for Sand
Mining, 2020.

An appropriate mechanism shall be implemented to
ensure strict punitive action against individuals
and vehicles involved in illegal mining in the
area, 1n accordance with the provisions of the
Mines and Minerals (Development and Requlation)
Act, 1957 (MMDR Act) and the directions issued by
the Hon’ble National Green Tribunal vide order
dated 26.02.2021 in O.A. 360 of 2015. Such action
shall include the 1imposition of penalties and
environmental compensation as per the applicable
legal framework.

The District Survey Report shall be prepared
scientifically, as prescribed in the Sustainable
Sand Mining Guidelines, 2016, ©preferably by
government institutes or organizations.
Additionally, no-mining zones, including
specified distances from riverbanks, Dbridges,
dams, and other critical structures, shall Dbe
clearly mapped in the Survey Reports to ensure
clarity and compliance with regulatory
requirements.

Mining shall be permitted only after conducting a
proper Annual Replenishment Study, as prescribed
under Chapter 8 of the Enforcement & Monitoring
Guidelines for Sand Mining, 2020. In this regard,

the following recommendations are made:

e The initial replenishment study was conducted

by CMPDI in 2017/2018. Successive yearly
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replenishment studies shall accurately depict
the factual position and 1levels for all
corresponding cross-sections, clearly
differentiating between mined and unmined

areas.

e Replenishment reports shall include key maps
of the mining channel/stretch area to ensure
transparency and effective monitoring.

In the case of permitted sand mining, the
provisions stipulated in the Sustainable Sand
Mining Guidelines, 2016 shall be strictly
implemented to ensure environmentally sustainable
mining practices. The permissible mining depth
conditions and distance/buffer criteria,
including specified distances from riverbanks,
bridges, dams, and other <critical structures,
shall be rigorously enforced for no-mining zones.
Under no circumstances shall mining be conducted
below the water level or the sub-surface water
level of the river.

Prior to the commencement of mining operations,
pillars shall be installed to demarcate the banks
in the active mining channel/stretch in accordance
with the bank’s Dboundary map. Additionally,
pillars shall be fixed at the boundary of the
mining zone, maintaining the designated buffer
zone from the Dbanks, with level marks clearly
indicated on these pillars. In the absence of
these measures, precise compliance verification on
the ground with respect to mining depth and the
buffer zone 1left from the banks shall not be

feasible.
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7) During permitted mining operations, proper care
shall be taken to ensure that no damage is caused
to the plantation on the banks and the pipelines
laid by farmers for irrigation. Additionally,
strict compliance with the permissible mining
depth and bank buffer conditions shall be ensured
at all times.

That the based-on violations committed by the lessee,

a notice was issued by the Department of Mines &

Geology vide letter dated 20.06.2024, directing the

lessee to submit a reply within 30 days from the date

of issuance of the notice. The lessee submitted its
reply to the Department of Mines & Geology on

19.07.2024 and subsequently via email on 22.07.2024.

The reply given by the lessee was found

unsatisfactory, and based on the improper response

and various rules and regulations governing the Mines

Department, The department wide letter dated

30.07.2024, recommended the cancellation of the

mining lease allotted to the lessee. This

recommendation was forwarded to the Director,

Department of Mines & Geology, Udaipur. The Director,

Department of Mines & Geology approved the

recommendations made by the Mining Engineer,

Bhilwara, and forwarded the same to the State

Government for further action, which 1is currently

under consideration at the State Level. Copy of the

letter dated 27.01.2025 1s marked and annexed

herewith as Annexure R/5 in Reply Submitted by State

Board.
That the as mining operations are currently halted,
compliance with the Enforcement & Monitoring

Guidelines for Sand Mining, 2020, and the Sustainable
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Sand Mining Guidelines, 2016, shall be ensured upon

resumption of mining activities. This includes:

e Digging of trenches on both sides of the mining

lease.

¢ Limiting the number of Entry and Exit points to

the mining lease.

e Tnstallation of CCTV cameras at all Entry and
Exit points of the mining lease to curb illegal
mining activities in the area.

That regarding the Action Taken Against illegal
mining that total 88 cases has been registered and
total penalty recovered Rs. 38.2 Lakh and an amount
of Rs. 115 Lacs has been realized as environmental
compensation from 2022-2023 till December 2024. In
addition to this, total 27 FIR has Dbeen lodged
against illegal mining.

That the District Survey Report for Bajri has been
prepared in compliance with wvarious Court Orders,
the Sustainable Sand Mining Management Guidelines,
2016, and the Enforcement & Monitoring Guidelines
for Sand Management, 2020. The DSR has been approved
by SEIAA Jaipur vide letter dated 29.01.2024. The
Mining Engineer has further submitted details of the
available minable reserves 1in the lease area as of
2023, based on the replenishment study, as stated in
the aforesaid letter.

That the District collector, Bhilwara appointed the
Mining Officer, Bhilwara, as Officer 1in Charge 1in
the Instant Matter. Copy of the Appointment Letter
DATED 14.02.2025 is marked and annexed herewith as
Annexure R/6.

10
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16. That the Respondent No. 5 craves leave of the Hon’ble
Tribunal to file additional detailed para vise reply
in case the needs to accrue in future.

17. That the instant Reply 1is supported by way of an
Affidavit.

PRAYER

In view of the following facts and circumstances, it is
respectfully prayed that the Reply on behalf of answering
Respondent No. 5 - District Collector Bhilwara be taken
on record and appropriate orders be passed 1in the
interest of Jjustice and for fair adjudication of the

matter.

DATE : 14.02.2025
PLACE: DELHI

=

——

ROHIT SHARMA
COUNSEL FOR RESPONDENT NO. 5

11
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, DELHI

IN THE MATTER OF
ORIGINAL APPLICATION NO. 755/2024

TRIBUNAL ON ITS OWN MOTION .. APPLICANT /
[IVERSUS//

STATE OF RAJASTHAN ORS. ...RESPONDENTS
AFFIDAVIT

I, MAHESH SHARMA S/o Shri OM PRAKASH SHARMA, aged 56 years,

Mining Engineer, Mines & Geology Department, Bhilwara, having office at
Khanij Bhawan, Near Pannadhaya Circle, Azad Nagar, Bhilwara, (Rajasthan),

do hereby solemnly affirm on oath as under:
E: That [ am the Mining Engineer for Department of Mines & Geology,
Bhilwara, Rajasthan and fully conversant with the facts of the case and

= h@nce competent to swear on this Affidavit.

%x “"»--That [ am filing the Reply to the Original Application on behalf of
_,-,z- 7 District- Collector, Bhilwara, the contents which are true and correct to the

best of my knoVYledge and belief and no material fact has been concealed
thereof

f\r*That the m&’tant Reply has been drafted by my counsel on my

: thstru*c ,ns

DEPONENT
VERIFICATION

I, the above-named Deponent do hereby verify that the contents of the Affidavit
are true and correct to the best of my knowledge and belief and no material fact
has been concealed.

Signed and verified on this  Day of February, 2025 at Delhi.

nture betore
Deponthtow ‘lv”. “;}y".:::,.;“;:; ug\a DEPO NT
me & and Admt
T{HQHM\L«JH
» o N et AD? YA
g‘(‘?A\ il'— & Notary r;,b\ a(b(
PETETERT i"m ‘.rs (FRad i
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH,

DELHI

IN THE MATTER OF
ORIGINAL APPLICATION NO. 755/2024

TRIBUNAL ON ITS OWN MOTION

//VERSUS//

STATE OF RAJASTHAN ORS.

..APPLICANT

..RESPONDENTS

LIST OF DOCUMENTS

S.NO PARTICULARS ANNEXURE PAGE NO
1. Copy of the letter dated R/1 2 -43
14.10.2020
2. Copy of the CTO and CTE R/2
4 -51
dated 17.03.2023
3. Copy of the letter dated R/3
27.10.2023
4. Copy of the letter dated R/4
13.02.2023
5. Copy of the letter dated R/5 g
27.01.2025
6. Copy of the Appointment R/6 5 8a
Letter dated 14.02.2025
DATE 14.02.2025
PLACE: DELHI

COUNSEL FOR RESPONDENT NO. 5

ROHIT SHARMA
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F. No. J-11015/286/20134A.11 (M)
Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division

Indira Paryvavaran Bhavan
Prithwi Wing, 2™ Floor, Aligani,
Jor Bagh Road, New Delhi-110 003
Dated: 14" Octobar, 2020
To
M/s Shri. Ashu Singh Bhats
45, Paschim Vihar, Vaishali Nagar
Jaipur, Rajasthan-30201
Subject: Mining of Mineral Bajri (Minor Mineral) with proposed production

capacity of 0.84 Million TPA (ROM) by Shri Ashu Singh Bhati, located at
Revenue villages of Tehsil Shahpura, District-Bhilwara, Rajasthan (MLA
624.3%ha)[F. No. J-11015/286/20134A.01 (M) Proposal  No.
IA/RJIMINIZ0582/2013] — Environmental Clearance

Sir,

This has reference to propesal No. |A/RJMIN/Z0582/2013 of Shn Ashu Singh Bhatl is
for mining of Bajri (Minor Minaral) with proposed production capacity of 0.84 Milion TPA
(ROM). The mine lease area is located at Revenue villages of Tehsil — Shahpura, District —
Bhilwara in the mine lease area of 824.38ha. The mine lease area lies on Khari and Mashi
River. The Project is located in Seismic zone-ll. The Lease area falls on Survey of India
toposheet numbar 45K/13, 45K/14, 45001 and 450/2. The Lattudes and Longitudes of the
mine lease area as below:

Zone Latitudes a Longitudes
Jonea = | 25°52'42 88" M fo T2 03 21" E In
254505 84°N 74°06'45. 70" E
Zone -1 (A] 25°48'15.32" N to T4°453108°Eto
25°4606.84"N T4 0646 TO" E
Zone — || (B) 25°40'06.02" N to 744708 75" E to
257440095 N TSN B E

1. As per EIA Notification dated 14th September, 20068 as amended from time to tme, the
praject falls under Category A or Activity 1(a) as the mining lease area is greater than 100
ha

The Committee previously asked the PP to confirn that is there any other
hemogenecus mining lease within 500 maters of this lease and forming cluster. If, yes
details of the same neads to be provided

A
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DO -

PP in its reply dated 10.07.2020 submitted Cluster Certificate issuad by Mining Officer,
Bhilwara vide its Letter. No 218 dated 15.08.2020 wherein it has mentionad that there
is ana mining lease within 500 meters as per following details:

M.L. No. Tehsil District | Area (in | Name of LOI Holder
ha) R
"119/2012 | Hurda, Bhilwara, 544.03 | Shri. \ikramaditya
l Masud Ajmer Rathod

2. The proposal of TOR was considered by the Expert Appraisal Committee in its 13"

Meeting held during 12™ November, 2013 to determine the Terms of Reference (TOR) for
undertaking detailed ElA study, The TOR was issued by MoEF&CC vide lefter No. J-
11015/286/2013-1A 1l (M) dated 09.12.2013.

. PP vide Proposal No. IA/RJMIN/20582/2013 dated 05.05.2015 appled for
Environmental Clearance and submitted the El&/ EMP Report online to Ministry for
seeking Environmental Clearance after conducting Public Hearing for mining of Bajri
{Minor Mineral) with proposed production capacity of 0.84 Million TPA (ROM). The mine
lease area is located at Revenue villages of Tehsil — Shahpura, District =Bhilwara in the
mine lease area of 624.3%9ha The Proposal of EC was appraised before the Experl
Appraisal Committee in its meeting held during August 25- 27, 2015, The Commitiee
deliberated at length the information submitted by PP and recommended the Proposal
for Envircnmental Clearance for Mining of Mineral Bajri with proposed production
capacity of 0.84 Million TPA (ROM). The Commitiee recommended additional specific
conditfons viz. {i) Excavation will be carred out up to & maximum depth of 3 meters from
surface of mineral deposit and not less than ome meter from the water level of the River
channel whichever is reached earfiar; (i} Project Proponent shall appoint an Occupational
Health Specialist for Reguiar and Periodicsl medical checkup and once in six months and
necessary medical carefpreveniive measures  under laken  accordingfy.
Recommendationg of Naftional irstiufe for Labour for ensuning good occupahionss
environment for mina workers would also be adepled, (i) Project Proponent shall appaint
a Moniaring Committee to manitor the replenishment study, traffic management, levels
of production, River Bank erosion and maintenance of Road efe.; (iv] Transpart of
minerals shall be done either by dedicated road or # shouwld be ensured thal the
trucksidumpers carrying the minaral should not be allowed fo pass through the villages;
fv) Projec! Proponent shall ensure that the rad may not be damaged due lo
transportation of the mineral and lransport of minerals will be as per IRC Guidelines with
respect fo complying with traffic congestion and density. (v} Implemenialion of Action
Plan an the issues raised during the Pubiic Hearing. The Proponent shall compiels all tha
tasks as per the Action Plan submitted with the budgetary provisfons duning the Public
Hearing: (i) The pollution due fo transporlalion load on the environment wil be
sffectively controlled & water sprinkling will alse be done regulary. Vehicles with FUCC
anly will be allowed fo ply. The mineral fransportation shall be carried out through coverad
trucks only and the vehicles carrying the mineral shall nof be ovenoaded. Projct should
obtain 'PUGC’ certificate for all the vehicles from authorized poliution testing centre;
Washing of all transport vehicle showd be done inside the mining lease; and (vii)
Parmanant pillars has to be constructad to demarcate width of extraction of ROM leaving
258 of River width from the hank with depth of 1.5m below the ground and 1.2 m above
the ground to obsarve ifts siabuity.

. Additional details were sought from the PP vide letter dated 26.12.2016 (uploaded
on PARIVESH on 29.12.2016) to conduct a scientific replenishment study citing the
following:

15
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“The malter was examined in the Ministry w.rit. replenishment study and noted thal the
Ministry has issued the terms of reference and inter-alia mentioned a condition that the
Project Proponant shall conduct a detailed replenishment sludy and submi the repord
alang with the EIA/EMP. However, the Frojec! Propanent has made a fheoretical study
based on Dendy Bullon's Replenishment Fommula. In view of the above, the Minisiny
requested the EAC fo recomimend he amount of production on veary basis based on a
duly conducted scientific replenishment study before recommencing Environmental
Ciearance. Accordingly, the propasal to discuss the replenishment study issues relaled
o sandfbafrf mining projects have been re-considersd hefore the EAC meeting heid
dunng Oclober 24-25 2016,

The Commillee deliberated the issuves and opined fhal Replenishment of the sand is a
natural process in the perennial rivers. The sand moves along with the waler sireams
and ts deposited in the void crealed in the mined ouf areas. Replenishmant rates vary
depending on natire of walershed, nature of soff and rainfall ete. and miming beyond the
natural replenishment rate results ilo damage of nver bed leading lo adverss
anviranmental conseguences. Mining proposals under the calegory of niver mining are
recefved far Environmental Clearance mainly from States such as Utarakhand, Himachal
Pradesh, Uttar Pradesh, Jammu and Kashmir, Haryana, Bibar and Rajasthan. Analysiz
of thase proposals reveals that the proposals of sand mining from Rajasthan are not in
perenmial nvers. These are, m effect palen sand deposits and are no! replenished
annually duning monsoon season. The mined out areas are not replenished adequalely
and may turn info permansnt depressions.

The Committee noted that the EIAEMP reports on sand mining proposals estimate

replenishment rales based on theorelical Dendy—Bollan formula and nal on actual
replgnishment studies. The Dendy- Bolfan formula is not very useful fo estimaie
replenishment rates at a particiar sfretch of a mver and its application to cases such as
those of Rajasthan, where nivers are not perennial, is even mare problematic. In view of
the above, there is & need, therefore, lo freaf the river sand mining proposals from
Rajasthan differently from those of other States. The Commiltee deliberaled the issues
w.rt. replenishment study and is of the view that in case of Sand/Baji mining projects
from the State of Rajasthan, Project Proponents shall first conducl & scientific
replenishment study and submit the report before the EAC for further consideration of
amount of preduction for mining of sandfbayid on yearly basis. Therefore, the Committee
veferred all such sanddajr mining proposals of State of Rajasthan.”

. In response to the ADS dated 27.12.2016, PP uploaded the “Scientific

Replenishment Study Report for Bajri/Sand Mine Leases in The State of Rajasthan
(Phase-ll Report)” dated February, 2018 on PARIVESH on 03.04.2018.

Notably, the proposals of River Sand/Bajri Mining in State of Rajasthan were
considered by the Special EAC meeting held on 08.01.2018 pursuant to the
judgement of Hon'ble Supreme Court, dated 16.11.2017. These proponents had
submitted Scientific Replenishment Study Report prepared by the Central Mine Planning
& Design Institute (CMPDI). Apart from M/s CMPDI and FPs, the officials of the State
Government of Rajasthan namely Shri Deepak Tanwar, Senior Mining Engineer,
Bharatpur and Shri D. P. Gaur, Senior Mining Enginaer, Jaipur were invited to attend the
EAC masting.

The Member Secretary appraised the Committee that the Hon'ble Supreme Court vide
its judgment dated 16.11.2017 in the matler of SLP{C) No.34134 of 2013 (State of
Rajasthan Vs Nalure Club of Rajasthan) has restrained river sand/ bajri mining fn the
State of Rajasthan in respec! of 82 Letter of Infert [Loi) hofders who had submitted their
applications to e MoEFCC for gran! of EC. The above 19 PP's are covered under 82 Lal
holders who have been restrained from camying oul Fiver sand/ bafn mining.

The Consuitanl, M/s CMPDI, an behall of PPs submitted that it has camad out three-
slage study to estimate the replenishment of sand in the State of Rajastiran (as detaied
i the minutes). Basad on the sludy, Ms CMPD! estimated the annual replanishment of
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31



12.

13

541 :

sand w.r.l. each of the proposals. For Ihis propesal of M/s. Pradeep Sefhi Estimated the
Annual Replenishment was found to be 1.61 Miion m’, Based on the above
replenishmant estimations, Mis CMPDI has indicated the replenishment status vis-a-vis
annual planned production for each of the case. in case of this proposal of M/s. Pradeep
Sathi, it is estimaled thal “Replenishmant will be less than planned annual production.”
The Committee noted that apart from the above estimations, MS CMPDI has made
cartain conclusions and recommendationa, the salient features of which are as befow: - |,
The nvers of Rafasthan are ephemeral in nature and not replenished annually as
compared lo perenial rivers and therefore, the concept of annual replenishment is not
applicable. There is a need to consider appropriate change in the policy applicable for
annual replenishment of rivers vis-g-vis mine capacity permits in case of Rajasthan. i.
Due to erratic and uncerdain occurranca of rainfall in the State, there exists appreciable
variation in ite amount of replenishment of the rivers. The replenishment achieved &t one
point of time may be uliized over more than a year depending upon requirement which
meeds fo ba considered while Nnking annual production with annual replenishment of the
rivers in the State of Rajasthan. ii. As per their considered opinion, Mis CMPDI mentioned
ihat there is a need lo consider the concept of resource accounting of bajfrif sand in the
rivers of Rajasthan and take the replenishment as a measure for resource augmentation.
The permissible level of bajrifsand in each siretch need fo be idenliffed and each year,
the resource augmentation based on the replenishment of the river need to be added onto
it for updating the bajr/sand, Based an such estimation, quantum of further permits may
be decided by State Gowvernment. iv. Apart from the above, syslem of Environment
Accounting has also been propagated by United Nations (UN) wilhi Sysfem of
Environment — Economic Accounting 2012-Central Framework (SEEA-Ceniral
Framewoark) which is a stalistical framework consisting of & comparable statistics and
indicators for palicy making etc. s a tool that helps in tackling natural resource daplelion
and environmental degradation, For sand mining projscts of Rajesthan, Physical Supply
Use Tables (PSUT), as provided in SEEA-Ceniral Framework of UN, may be ullized for
suslainable use of sand mining and grant of mining permnils. The mining lease in
Rajasthan occurs in paleo sand deposits and use i PSUT will be appropriate in this case.
v. The installation of ochssrvalion ponts may be appropralely considered for
determinaiion of replenishment level in sach tracl of river under consideralion. The
ohsarvation points may be installed at strategic locations and rise in the level of Bajrifsand
may be monifored.

The Committee made detalled deliberations and noted that there is a requiremant of
ldantification of aclive mining area within leased river sirefches and subsequent
identification and preparation of cross-seclion for assessing replenishment of sand in
coming years. Hence, mining parmission is technieally required fo be granted so as lo
conduct replenishment studies in future and demonsirate the same fo Sials Govi lo
regulate mining of paleo deposits in futwre, Accordingly, EAC recommanded mining of
river sand/ bajn to up to 25% capasity of the annual proposed production capacily subject
to submission of inforration and undertaking as balow:

1. DMG, Siale Government fo submit demarcaied river siretch through lalitudes and
longitudes (out of the tolal lease) where nver sandy bajri mining can be permitied
based on avafable resenes and Ongingl Ground Level (OGL) at each cross sechion
in consultation with Stale lrrigation Cepartment;

2. PPz and M/s CMPDI to submit latitudes and longitudes of the Identified cross section,
duly authenticated by State Government, which shall be used for replenishment
study in future for calculation of replenishment amount/ rate;
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3. PP to give undertaking thal only Scrapers shall be used for mining to ensure thal the
mining depth be maintained as 1.0 maters {max.) from COriginal Ground Level and
No other heavy machinery like bucket excavators, JCB machines etc. shall be used
which may adversely impact the agualic biota;

4. State Government of Rajasthan shall reguiate the mining operations by PPs and
gubmil report to MoEFCC on quarterly basis. It shall also be ensured that levelled
cross section is made before the onget of next rainfall 2eagon; and

5. State Dept. Of Mines & Geology and PPs are required to submit Distnct Survey
Report (DSR) in line with provisions made in Ministry's notification dated 15.01.2018,

14. Further, the Environmental Clearance Proposals for mining of Sand/Bajr which were
recaved from the State of Rajasthan were at various stages of consideration before the
Expert Appraisal Committee (EAC) under the provisions of the EIA Molification, 2008.
These Proposals were deliberated and discussed by the EAC in its meeting heldduring
May 30-31, 2018, The detaled Minutes of EAC meeting may kindly be seen at
http.Yenvirocnmentclearance.nic.in , the summary of which is as follows:

15. “The Member Secretary has infformed to the Committee that the issues related to
replanishment study on tha sand/baji mining projects ware deliberated by the EAC in its
meating held during October 24-25, 2016 wharein tha Committee deliberatad the issues
w.rt. replenishment study for the sand/baji mining projects received from State of
Rajasthan and the Committee suggested that Project Proponents shall first conduct a
scientific replenishment study and submit the report before the EAC for further
consideration of amount of production for mining of sand/bajri on yearly basis. Therafors,
the Committee had deferred all such sand/bajr mining proposals of State of Rajasthan.

16. The Member Secretary has appraized the Committee that the Hon'ble Supreme Caourt
vide its judgment dated 18.11.2017 in the matter of SLP(C) No.234134 of 2013 (State of
Rajasthan Vs Nature Club of Rajasthan) has restrained river sand/ bajri mining in the
State of Rajasthan in respect of 82 Letter of Intent {Lol) holders who had submitted their
applications to the MoEFCC for grant of EC.

17. The Member Secretary has also informed that Govermnment of Rajasthan has issued the
Rajasthan Minor Mineral Concession (Amendment) Rules, 2018 on 28th February, 2018
and has amended Rule 5 and & of the Rajasthan Minor Mineral Concession Rules, 2017
w.rt, existing expression “one year’, to ‘thineen months® ie. all LOI of minor minesal
issued are only valid up to 31.03.2018. Governmeani of Rajasthan, vide latter no. 14(4)
Mines/Gr, 172014, dated Sth April 2018, has submitted the status of 82 bajri mining cases.
Out of 82 LOIs, 42 LOIs are cancelledflapsed, 10 LOls are sanclionad the lease/execulad,
and 30 LOls are under stay in the Hon'ble High Court at Jodhpur w.r.t. regard to validity
of LOI. The Committee delibaraled the issues and is of the view that Department of Mines
and Geology, Government of Rajasthan shall first confirm whether the instant LOl/Lease
is valid or not before cansideration of the Propasal

18. The Member Secretary has informed that the Ministry is receiving the projacts of
BajrifSand mining from tha State of Rajasthan and requested the EAC to suggest further
course of action. The Committea has also observed that similar proposals from the State
of Rajasthan were considered by the EAC in its meetings held on 8th January 2018 and
May 30-31, 2018 (this meeting) wherein the Committee has asked tha following cerain
information/clarifications and  undertaking from the State Government of
Rajasthan/Project Proponent: -

o
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Complete appraisal of the EIAEMP repart along with TOR compliance and other
mitigation measures. if not done eariier.
Details of Scientific Replenishment Study repor needs to be presented with other
requisite information,
OMG, State Government to submit demarcated river siretch through latitudes and
longitudes {out of the total lease) whare river sand/bari mining can be permitted
based on available reserves and Original Ground Lavel (OGL) at each cross section
in consultation with State Irrigation Department;
PP and Consultant to submit latitudes and longitudes of the identified cross section,
duly authenticated by State Government, which shall be used for replenishment study
in future for calcutation of replenighmant amount/ rate,
PP to give undertaking that anly Scrapers shall be used for mining to ensure that the
minng depih fo be maintamed as 1.0 meaters (max.) from Original Ground Level and
Mo other heavy machinery like buckal excavalors, JCB machines etg. shall be used
which may adversely impact the aguatic biota;
State Government of Rajasthan shall regulate the mining operations made by PP and
submit report to MoEFS&CC on quariery basis. It shall alseo be ensured that leveled
cross section is made bafore the onset of next ranfall season; and
Statz Department of Mines & Geology and PP are raquired to submit District Survey
Eeport (DSR) in ling with pravisions made in Ministry's notification dated 15.01.2016
The Committee deliberated the issues and is of the view that Department of Mines
and Geclogy, Governmant of Rajasthan shall first confirm whether the instant
LOlLease is valid or not before consideration of the Proposal
The PP is required fo submit the sections clearly marking the lateral and depth extants
of present ground profile as well as proposed excavation profile at individual sections.
The same needs lo be verifiedfapproved by the State Mines and Geology
Dapartment, Govt, of Rajasthan,

10. The PP needs to submit a database in structured tabulated form clearly mentioning

11,

the nomenclatura of the secticn line, latitude and longiude of both the extents of
section line, chianages and respective levels (RL, AMSL) of all the points taken on
that section line. Thal maans with the help of this database profile of ground at that
section line can be drawn with the help of suitable CAD software.

Thus with the help of existing ground profile and proposed extents of excavation
considenng the stipulations of [ateral axtents of sustainable sand mining guidelines,
as mentioned above, The PP shall estmate the proposed guantum of excavation in
tonnages with the help of Specific Gravity verified by the State DMG between every
two consecutive sections. Such estimation shall be furnished by the PP in tabular
form which includes the nomenclaiure of section ines, anea proposed forexcavation,
distance batween two consacutive secton lines, volume, specific gravity, tonnage of
the mineral, maximum depth extent from existing ground profile, Respective plans
shall also ba submitted clearly marking the area to be excavated. The same needs
to be verified by the State Mines and Geclogy Department, Gevl. of Rajasthan. In
addition to this a composite plan mentioning the above proposed excavation zones
for the ertire mine lease area also needs to be submitted, Thus PP needs to submit
a plan clearly showing the area to be put in under excavation and no excavation
zones. Respective KML files of such lateral extents of excavation and na excavation
zone within ML shall alss be submitted by the PP
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12.PP needs to submit a plan clearly mentioning the width of river, lease boundaries,
grea left under safely zones as prescribed as per Sustainable Sand Mining
Management Guldelines, 2016, as per statutory requirements under Rajasthan Minor
Mineral Concession Rules and other competent authority.

13.The glans and sections should be depicting the dates (perod) of survey further in
order to ensure the ground survey. PP should submit the dates (pericd) of survey,
the model no & details of the instrument used for such survey. field recordings and
pbeservations along with name, signatures and contact details of the Surveyor
explicitly be mentionad and recorded in the field book as well as in Plan & Sections.

14. In addition to this soft copy (Excel or CSV file, DWG file) of all such survey recordings
should also be submitted in proper crder & sequence in order to cross check &
verification samples chacks of sections

15.The Commitiee deliberated the issues wrt erection of pillars and accordingly
suggestad thal the PP neads 1o erect the pillars with the following specifications and
gubmit the details (in table form) of the same along with photographs. The
specifications inter-alia are as (a) the distance between two adjacent pillars shall not
be more than 100 meters; (b) the pillars shall be of squars pyramid frustum shaped
abave the surface and cuboid shaped below the surface; (¢} each pillar shall be of
reinforced cement concreta; (d) the pillars shall have a base aof 0.30m X 0.30m and
height of 1.30m of which 0.70m shail be above ground jevel and 0.60m below the
ground; (&) all the pillars shall be painted in yellow colour and the top ten cm in red
colour by enamel paint and shail be greuted with cement concrete; (f) on all the pillars,
distance and bearing to the forward and backward pillars and latitude and longitude
shail be marked: (g) each pilar shall have serial number in a clockwise direction and
the number shall be engraved on the pillars; (h) the number of pillar shall be the
number of the individual pillar upen the total number of pillars in the lease; and (i) the
tip of all pillars shall be a square of 15 cm on which a permanant arcle of 10 em
dlameter shall be drawn by paint or engravad and the actual boundary peint shall be
intersaction of two diamaters drawn at 90 degrees.

16. PP shall submit the compliances as per the Ministry's Office Memarandum No.3-
50/201 7-1A_TINPL.), dated 30,05.2018 by an undertaking by way of affidavit to comply
with all the statutary requirements and judgment of Hen'ble Supreme Court dated the
2"August 2017 in Wit Petition (Cil) No. 114 of 2014 in the matter of Commen Cause
versus Union of India and Ors.

The Committes has made the detailed deliberations in the EAC held during May 30- 31,
2018. The representatives of State Government of Rajasthan were also present during
the meeting. Based on the detailed deliberations and discussions, the Commitiee is of the
view that the complete appraisal may be done once the information as sought in the
similar cases of State of Rajasthan for baji/sand mining project may be submitied by the
State Govt. of Rajasthan and Project Proponent. In view of the above, the Committes
suggestad that first State Govi of Rajasthan and Project Proponent shall submit the
above mentioned information for all similar case of the State of Rajasthan. Thereafter the
proposale may be considerad. The Committee also suggested thal the proposals can only
be considered bafore the EAC once all the complete infarmation received from State Govt.
of Rajasthan and Project Propanents.

The Committes suggested that the Ministry first seek the above mentionad information
from PPs and State Gowt. in all similar cases from State of Rajasthan and afterwards
placed befare the EAC.
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In view of above, the Ministry informed the PP on 07.10.2019 to “upload all the informaben
sought by EAC in its meeting hald on Jan-2018 and May 2018 in respect of sand mining
project from Siate of Rajasihan. Upload the actual replenishment study repart.
Recommendation of SubDivisional Committee as per 5.0, 141(E) dated 15.01.2016."

In response o above deliberation and ADS raized, PP has now replied on 16.05.2020
slating that Replenishment study repart has baen prepared and verfied by Irmgation as
well as Department of Mines & Geology, Rajasthan Complying. PP has further provided
the following compliance w.rt the points asked during the 32nd EAC meating held on
May 30-31, 2018,

The proposal was placed in the 18th EAC (Non-coal Mining) held during 22-24 June,
2020. The EAC deliberated on the submissions made by the project proponent and
presentation made by the congultant in the meeling and deferred the proposal and
advised the project proponent to submit the following information, as sought for the
proposals defiberated during the Sth - Gth May, 2020,

Further, Review on the status of the Sand Mining Proposals received from the State of

Rajasthan is as follows:

1. The committes also reviewed the status of the Sand Mining Proposals received from
the State of Rajasthan, The Commitiee is of the view that the Hon'ble Supreme Court
in its order dated 6.12.2018 askad for completing of the application and directed the
Ministry o pass appropriate order. to expedite the process, a Special Meeting was also
conducted on 12062020 wherein twe proposals from State of Rajasthan was
recommanded The representative of State Government of Rajasthan in the previous
meeting brought to the notice of the Committea that there is a scarcity of the mineral
in the State. The Committee therefore desired to know the status of the remaining
proposals.

2. The Member Secrstary informed the Committee the State Government in its latter
dated 3.02.2020 mentioned that reporis of 16 proposals have bean submitted to the
Ministry. Information for the remaining proposal is yet o be submitted by the State
Government and FProject Froponent. In order to faciitate the information uploading the
Ministry also re-ligted the projects but as the information was not submitied for more
than 3 months the proposals were auto delisted from the PARIVESH Portal. Till dated
Minigtry did not recaive any request from Project Proponent /State Government for re-
listing of these proposails.

3. The Committee is of the opinion that the Ministry may write to State Government and
Froject Proponent, to submit the reguisite information as early as possible, so that
appraisal of the projects can be completed.

4. In view of the same, PP vide its lelter dated 10.07.2020 has submitted the information

5. PP has submitted that the mine lease area is 524.39ha which is Khari and Mashi River

Mo forest land is involved Letter of Intent (LOI) for grant of mining lease for minar

mineral Bajri over an area of 624 33 ha has been granted by the Directer of Mines and

Gaology Department, Govt. of Rajasthan, vide letter dated 27.03 2013 for the period

of 3 year. The river area spreads in 17 villages of Shahpura Tehsil, Bhilwara district,
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The Committee observed that the EAC in its minutes of meeting held during
30.05.2018 inter-alia mentioned that “The Commitiee deliberated the issues and is of
the view that Department of Mines and Geology, Government of Rajasthan shall first
confirm whether the instant LOl/Lease is valid or not before consideration of the
Proposal *

PP in its reply submitted an 16 05 2020 mentionad that LO| issued by the state Gowt.
I8 valid vide letter no. P10 (8) Mine/Group2/2013 dated 27.02.2013 issued by
Department of Mines & Geology, Government of Rajasthan. As per the letter LOI is
valid for 5 years only.

PF has submitied that the Mining Plan is approved by SME, Bhilwara Circle, Bhilwara
vide letter no. SME/ BHL-C12/FMining Plan/ Mining Schemeal 3762 dated 27.08.2013.
Committee previously asked that “The details of the area to be utilized & not to be
utilized for mining, as Approved mining plan at the end of 5 years needs to be provided.
Whether area demarcated by DMG comes under the utilized zone or unutilzed zone.
In addition te this, area required for mining in the next 5 years needs to be provided
with proper justificabon. The detaills of any prohibiled area within the LOIl area or
demarcated area needs o ba provided "

PF in its reply submitted on 10.07.2020 mentioned that “The details of the area 1o be
utilized as per Approved mining plan s 100.0 Hect Thus area not to be utilized is
524 .38 Hect. (Annexure No.-5A). Area Demarcated by Depariment of Mines & Geology
comes under-utilized zone (Annexure-G). The area required under Mining will be same
as approved in the Mining Plan (The justification is given as Annexura Ma.-7). There is
no prohibited area within the LOI area/demarcated area,”

As it appears from the submission that large area remains un-utilized the Committee
previously asked the PP that "Mining is proposed in the small area and still large area
is left how PP will ensure to curb illegal mining in the demarcated area and rest of the
area falfing in the lease (provision of Enforcement and Manitoring Guidelines for Sand
Mining, 2020 shall be referred for the same). In addiion to this budget for installation
surveiliance equipment like CCTV, security guards weigh bridge etc., needs to be
provided. The mining intensity of the original proposal considering larger area and the
current proposal shall be compared and explained, as there is significant differance In
mining intensity per ha Area”

PP in its reply dated 10.07.2020 submitted that the “Mining is proposad in the small
area whare mining will be done as per condition of envirenment clearance, sustainable
Sand Mining Guidelines 2016. Environment & Monitoring Guidelines 2020 for Sand
Mining and RMMCR. 2017, To curb the ilegal Mining in the remaining area. Thers are
gighteen entry point (Roads) from where river can be approached. Therafore, eighteen
numbers of night vision camera will be installed and data will be made available to
state government. Apart from this the Project Proponent takes the responsibility that
no illegal Mining will be allowed/ done for remaining area. The budget required to curb
the illegal Mining will be as follows:-Budget for Sunveillance eguipment: i) Transpor
Parmit (Re 4.0 Lakh), i) CCTV Camera (Rs &0 Lakh-Capital and 0.8 lakh recurring),
iy Weigh bridge (Rs 25.0 Lakh-Capital and Re 25 Lakh-recumng), iv) Personal
Computer with power backup (Rs 3.0 Lakh-Capital and Rs 0.3 Lakh-recurring), v)
Mobile Application Barcode Scanner (Rs 3.0 Lakh-Capital and Rs 0.3 Lakh-recurring},
vi) Radio Frequency identification tags (RFID) and Global Positicning System (GFS)
tracking (Rs 4.0 Lakh-Capital and Rs 0.4 Lakh-recurring), v) Annual audit of each lease
{Rs 4.0 Lakh-recurring) , and vi) Security Guard (Rs 128.6 Lakhrecurring).
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Compassion betwsen ariginal proposed & Current Proposed

| S.No. Details | Original Proposed Current
Proposed
i~ Mining Area | 624 38 ha. 50,1307 ha.
2 Ressrve 11.31 Milkon tonne 2 22 Millicn tonne
q Production 0.84 Million Tonne E.EF_' Million
4 EMP Cost 11.50 Lacs 200 lacs
5 CSR /CER Cost 10.50 Lacs 167 lacs
| Water 13 KLD 17.14 KLD
9 requirement
] Project Cost | 1.40 Cr 3.20Cr.

Tha L’:nmrnittaaat::sewed “hat 1o achieve a production of 0.84 MTPA the area required
ig very less as compared to LO| allocated area or area demarcatad by IEIMG. The
Commitiee asked State Govemment that why a larger area is pmw:le:l._ The
Representative of the State Government informed the Committee that lt5 the r:-nh:'_f of
Rajasthan Government ta grant large area tehsil wise and for the remaining un-utilized
area the onus of preventing illegal mining is with PP & State Government. The
Committee is of the view thet SOP in this regard may be submitted by the State
Government.

in addition to above, Committee is also of the view that policy of granting farge mining
area tehsil wise is not feasible as it blocks the mineral resource and lead to shortage
of supply of the sand in the State and also the loss of revanue to State Gmernrrre_nt
The State Government may look into the policies and grant only that much area which
is sufficient for the said production or as per demand of the sand in the State.
Committes observed that PP in its submission made to the Ministry mentioned that
“The extractable Replenished quantity per Hectare is about 34257.74 Tonne. So te
achieve 0.B4 million Tonnes per annum the net area required will be 24 52 Hectare
S total net area required during the next five years will be 73.56 ha. The area worked
during 15t years and 2nd Year will be worked out in the 4th & 5th year respectively.”
The Committea s of the view that area required to achieve 0.84 million TPA of
production is 73.56 Ha.

. The Proponent has submitted that Methed of mining is semi - mechanized opencast

method. Excavation will be caried cut up to a maximum depth of 3.0 meters from
surface of depost and not less than one meter. from the water level of the River Khan
and Mashi whichever is reached earlier Proponent informed that 100 ha area will be
used for excavation, 12.08 ha for safety zone against bridges (8 nos.); 30.24 ha for
permanent roads (21 nos.) and 67.39 ha for wells {103 nos.). Project Proponent
reported that mining will be done leaving a safety distance from the banks i.e. 7.5m of
the width of the River from both the banks. No ponding will take place, Mining will be
done only during day time and compietely stopped in monsoon season. Mo mining will
be dona in the zone of 45m on either side of the struciure’ bridge. Project Proponent
reported that there will be temporary rest shelters during operational phase. Mineral
will be transported through road, Project Proponent has made the traffic analysis
survey and reported that no. of trucks will be deployed 150 per day (20 tonnes capacity
each) which increase 250 PCUs per day and the level of service (LOS) remains as “A",
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Project Proponent reported that reads will be repaired regularly and maintained in good
conditions. A supervisor will be appointed 1o regulate the traffic movement near site
Spead breakers and signage will be maintained at the sensitive placas

The Commitiee observed that EAC in its meeting held during 8 01,2018 inter aliz
menticned that "PF to give undertaking that only Scrapers shall be used for mining te
ensure that the mining depth lo be maintained as 1.0 meters (max.} from Onginal
Ground Level and Mo other heavy machinery like bucket excavators, JCB machines
etc. shall be used which may adversely impac! the agualic biota”. In compliance to this
condition the PP also submitted an undertaking on its letter-head dated 28.02 2020
wherein inter-alia it has mentioned that PP shall use only scraper for mining and no
axcavator & JCB will be used for mining.

The Committee observed that in last EAC meeting “The Member Secretary informed
tha Commiltes that Minisiry has received a representation on 4.05.2020 from Baijri
Mining Lease Holders Association wherein it was requested for mechanized mining,
mining in night hours and cansidenng the proposal based on the recommendation
already made by EAC. One of the PP also reiteraled the same by addressing the EAC
and informed the Committee there |s sufficent material available for mining and
requested for grant of EC."

The Committea is of the view that now PP has submitted an actual replenishment study
which shows that there is some deposition of mineral. PP also submitted the action te
be taken for the prevention of illegal mining, State Government is also sensitized for
the reguiremant of replenishment study and methodology for the same, area is already
demarcated by State Government, the PP has also increased the budget for the
Environmental Management Plan Therafora, the Committee is of the view the use of
machine with bucket capacity of 1.0 m* and boom length not more than 3 meters may
be allowed for this project. Regarding timing of the mining the Committes is of the view
that mining shall be restricted 1o day hours only (9 AM to & PM) till the time PP
demonstrate the compliance of EC conditions and effective measures (o be taken for
the protection of environment as per EC Conditiong. The depth of mining shall not be
more than 1 meter from OGL (unmined area).

11

. PP submitted that the site elevation is 362 MSL highest and working level will be 359

MSL (3 m bgl). The ground water is at 353 MSL {10 m bal). There will be no intersection
of ground water table as mining activity will be restricted up to 3.0m from bed level or
1.0m above the ground water table. PP has submitted that the daily water demand will
be 13.0 KLD, out of which 3.0 KLD will be used for domestic purpose and 10.0 KLD for
dust suppression. Water will be obtained through tanker supply from near village. NOC
from Gram Panchayat for water supply will be obtained shortly

The Commiftes previously asked that PP needs to re-estimate the requirement of water
for plantation, dust suppression and domestic use. The source of water neads o be
mentioned. The cost of water tanker etc. needs to be mentioned in EMP,

PP in its reply submitted on 10.07.2020 re-estimated the water requirement and it has
mentionad that total water requirement will be 17.14 KLD (0.3 KLD for domestic use,
16.65 KLD for dust supprassion and 0.0185 KLD for plantation). The cost of water
tanker is Rs. 900 per tanker.

The Committea is of the view that water reguirement for dust suppression i only for
one cycle of spraying but for effective dust suppression at least 3 cycles/day is reguired
and thus the water consumption from the project will be around 50.435 KLD { 0.3KLD
for domestic, 40 95 KLD for dust suppression and 0,185 KLD for plantation).
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9 PP has submittad that the lease area is in the river bad and devoid of any vegetation.

Mining activities will not cause any harm to riparian vegetation cover as the working
will not extend beyond the offset lefi against the banks. Plantation will be carried out
as social forestry programme in villages, school and the areas allocated by the
Panchayat / State authorities. Plantation has been proposed on both sides of the roads
as greenbelt toprovide cover against dust dissemination, A massive plantation will be
done nearby the mine arsa to mitgate the ill-effects of mining and to improve
environment of ite surrounding area. Natve plants like Neam, Fipal, Khejri, Mango and
ather local species will be planted. The management will give emphasis on plantation
and will also motivate local persons for plantation during rainy season. This will alsa
increase the consciousness in workers and near-by villagers for greenery. Frull trees
can contribute towards their financial gains. PP has submitied a § year action plan for
Green Balt Development with a plantation rate of 1560 saplings/year. A tetal of about
7,800 trees of native species along with some fruit bearing and medicinal trees will be
plantad at various places in & span of five years. The green belt development will be
carried out by Project Propenent and maintanance will be done by the villagers/ NGO's
with their active participations. PP has earmarked a budget of Rs. 0.5 Lakhs towards
plantation.

The Committee is the last EAC meeting asked that “The PF needs to submit
timebound, activity-wise action plan for EMP, Occupalional Health, Planation, and
CER along with the budgetary provision. In addtion fo details of Environmental
Management Cell to be established for implementation of EMP needs to be submitted
along with details of manpower and cost’.

PP in its reply dated 10.07.2020 submitted that 3 Layer plantations on both side of the
kachha road will increase the floral diversity of The area. Sufficient availability of Water
will be ensured for green belt, The green belt area once marked will not be disturbed
during life of mine. The lease area is devoid of any vegetation. Total of about &880
treas of native specias along with some fruit bearing and medicinal trees will be planted
at various places in a span of five Years. Total budget of Rs. o) Lakhs has been
esarmarked for 5 years towards Greenbelt

The Committes is of the view that PP shall plant not less than 4000 saplings of within
a period of 2 years. The height of seedlings shall not be less than 2 meters. Specias
such as Azadirschta indica (Neem), Ailanthus excels (Ardu) Albiza lebbeck{Siris),
Ficus religiosa (Peepal), Lasora (Cordia dicotoma), Dalbergia sissoo (Shisham),
Tamarindus indica {Imii}, Morus alba (Shantoot), Ziziphus mauritiana (Ber), Syzygium
cumini (Jamun), Mangifera indiaca (Mango), Diospyros melanoxylon (Tendu), Annona
squamosal (Sitafal), Pithecelabium dulce ete (Jungle jalebi) . The Plantation shall be
carried out along the road side, banks of river and public places under social forastry
programme in consultation of local authorities In five year'. The budget proposed for
plantation shall not be less than Rs 90 Lakh and the same may be increased if required.

10. PP submitted that thera is no forest land involved in the lease area. Project Proponent

SN

reported that there is no National Parks, Sanctuaries, Biosphere Reserves, Wildlife
Corridors, Tiger' Elephant Reserves (existing) is situated within 10km of the mining
lzase area ag per the primary survey and the available secondary dala. A cerificate
has bean oblained sialing that the above mentioned, from the Offica of Deputy
Conservalor of Forests, Bhilwara vide letter no. F)Survay/Uvas/2062 dated
11.03.2015 PP has also raportedthat a certificate is issued regarding the mina site not
falling in Aravali Hills, authenticated by Department of Mines and Geology vide letier
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Traditional Forest Dwellers (Recognition of Forast Rights) E:iuglﬂugﬁrnbas and olher

The Committee in tha i i
. Prévious meeting asked t p : .
Involvement of farest area in the PN edse, he PP to submit the certificate wWort

11.Pp i i i
submitted that detailed bislogical study of flora and fauna {core and buffar Zona)

h . , .
: ‘:: bﬂ_m; ﬁr&:ﬁ out. The authenticated fist af fiora and fauna has been obtained from
da!ﬁﬂﬂ'ﬁﬂd e puty Consersator of Forest, Bhilwara vige letter no. Fi) takiUvas/208 2

: 03.2015, E‘r::haduh — 1 fauna Peafow| has been reported in the buffer zone

schedule - 1 species,

:hr:;:nrmr:'littee ir_1 the previous meeting asked the PP to submit authenticatad list of
cbmug- spac:fes. gnnsarvatiun plan for scheduls-1 species and proof of its
=T . rfau:m to Chief Wildlite Wardan i not already submitted.
;‘F‘ in its reply l_ﬂEtad 10.07.2020 submitted a list of figra and fauna in the Core and
_uﬁar Zone which also includes Echedule-l Species authenticated by DCF, Bhiwara
vﬂe letter no F{]Euwu:..r.fUuas.-'EﬂBz dated 11.03.2015. Further, PP submitted a letter
written r.q Chief Wildiife Warden vice lefter dated C02.082020 for approval of
conservation plan,

12.PP on 18.05.2020 submitted fhe District Survey Report of District Tonk, in pursuant to

MoEFCC Notification dated 15.01.2018,

13.PP has submitted that Basekne data for ambient air quality (PM10, PM2.5 S02 &

NOZ), water quality. noise level, seil and flora & fauna was generated for the periad
during October 2013 in December 2013, Tha criteria of the baseline data collsction
were based on the impact zone on both the sides of the river bank which was expected
to be around the 2-3km from both the sides. The stations were considerad based on
their sensitivity by considering the close proximity with the sensitive zones like reserve
forests and expected high pollutant concentration zones like Naka ete. The resuits
obtained for the collected surface water samples indicate that the surface water
qualities were found te be well within the prescribed standards Limits (Glass G). The
analysis results indicate that hardness ranges from 64 to 2280 mg/L in the ground
water study and pH and conductivity of the groundwater was in range of 687 - 7.32
and 1436-4176 pS/cm. The TDS were found to be in the range of 582 - B0O16 mg/l.
Other parametars like chlonides and sulphate wers observed to be well within the
prescribed limits but sulphate is found to be fitlle high in village Swarcopgun (4236.1
ma/T). The physic — chemical analysis for some of the parameters has exceeded the
standards as per IS 10500, The water quality is not potable in na!tur-e and_ nlee_l:ts
necessary treatment before drinking. The necessary freatment r&qum_ad to minimize
the impact has been menticned in EMP and cost to be borne by tha Pm]ac:l_Fmpnnem
has been given in CSR activities. An auta weather menitoning mau:_;m was installed at
mine site during the study period to record various mEtEﬂrnIDgnFal parameters on
hourly basis to understand the wind paltern, temperaiure variation _anl:l relative
humidity variation. The average wind speed recorded during the study peried was 0.76
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mis. Calm conditions prevailed for 3678 %. The prevalent wind direction accournting

for maximum length of time is N to 5, W to E and NNW 1o S5E, The rasults of tl"ra

monitored data indicate that the ambient air quality of the region in genersl is n

eonformity with respact to norms of National Ambient Air Quality standards of CPCB,
at all locations monitored, It is chserved tha! the day time noise leveés are In
accordance to the prescribed limit of 55 dB(A) and that the night time noise levels at
mine site were found ta lithe very high due to vehicular movement, within the prescribed
standard of 45 dB(A).

The Committes in the previous meeting asked that i) PP needs to ascertain the impact
of transportation and details of transporiation route viz. (length of the road, type of road,
passing through the village or habitation) and mitigative measures to be taken for
abatement of pollution due to transportation. The budget for the same needs to be
provided and i} In case there any proposal for utiization of land outside the mining
lease for transportation with a mutual agreement with villagers then details of the same
needs to be provided along with proposed compensation details.

PF in its reply submitted on 10 07.2020 mentionad that the Impact of the transportation
of mineral on local transpeor infrastructure averred and found to be in excellent. State
highway adjoining to lease. There 8 & 3.7 Km Kacha road in SE direction, No
habitationVillages located around this Kacha read, The Width of Road is about 6 mir.
Considering 20 Tonnes capacity and 240 days working about 85 trucks will ply on this
Kacha Road. A Budget of Rs B50 Lacs per annum has been proposed for
maintenance of 3.7 km Kacha road and water will be sprinkled twice daily and
plantation is also proposed on both side of Kacha Road. Around 8,880 Trees will be
planted on the both side of three layers, For these Rs 8 50 lacs for Dust Suppression
and H._s-Eﬂ.ﬂ Lacs per annum for plantation has been proposed in EMP project. PP also
suomitted that there is no proposal for utilization of land outeide the mining lease faor
transportation.

The Committee is of the view that saplings shall be pianted in 3 rows and distance
between the saplings should not be more than 2.5 meters. In addition to this seedling
of neight nat less than 2 meters to be pianted. The plantation along the road side should
& completed in 1st year only.

14 ::;Erc?;dﬂnirgﬁnin:;:]ﬁpm# that the F‘ul:llit'._ Hearing for the proposed Project was
B The Pubis b al 4.00 PM at Tehsil Office, Tehsil - Shahpura, District -
District Magistr oG Was presided over by Shri Girira) Verma, Additional

qistrate, Bhilwara, The re .
presentative from the Rajasthan State Poll
wontrel Board was also present. Notice for the Public Hear, )
‘Rajasthan Patrika® & “Hindustan Times® ¢ Hiearing was published in
e e 1 P ey v s
: e eralia, included that deoiats

maintain of roadsirasta, effective | pletion of ba

i v& implementation of measy

red and discussed during
fl, waler level going down
res h_"i" bé adeptad, Project

of the MeEFCC every six month somitto the Regional Office
13.PP has made a

@55\ ki, 2 e 28 coplal cst. This incudes 1) Hoalt CMHg o e et
, mps .
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Facilitias - Rs. 2 lakhs, 5) Vocational Training to persans for income generation - Rs
2 lakhs and &) Assistance to Self Help Groups - Ra. 2 lakhs,
The Commities previously asked the FP to submit the time bound action plan and
budget for CER/CSR.
The PP in its reply submitied on 10.07 2020 mentioned that budget earmarked fo
CERI/CSR is Rs 33.4 Lakh which includes i) Rs 4,0 Lakh for Haalth checkup camps fo
villagers (every six months). i} Rs 5.0 Lakh for Survsillance Programme of the worke
(annually), i) RS 5.0 Lakh for assistance to Local Schools, Scholarships to Student:
rannualy) , iv) Rs 6.0 Lakh for Drinking Water Facilities [Financial aid will be providec
to resume the watar supply by ground water and PHD supely Water supply through
tanker in villages Near Villages, V) 3.0 lacs for aseistance io salf half group.vi) 4.0 lac:
for vocational training 1o person for ncome generation, vil) Rs 4.0 Lakh for Constructior
and Maintenance of Drainage system in the Nearby Villages with the help of Village
Panchyat., viii) Bs 2 Lakh construction of Rain water harvesting structure x) Rs. :
Lakhs for Construction and maintenance of toilets for boysfgirls in Govemmer
Schools.
Observation of EAC: The Committee observed that similar activities is proposed Dy the
other project and there should not be any duplication of activities and other activite
such as i installation of solar light in the school and villages, 1) providing compuier
with internet connection and furniture to nearby government schools, i) distribution ¢
sanitary napkins in vilages, i) construction of additonal room in schoals etc. may o

done under CER fund,
18. Projeci Proponent rep
the mine lease area lies antirely on the River bed

site

17.The Project Proponent has aarmarked ‘ :
Brotection Measures. This cost will be sperding praa_nau wise al.-nnlg W|t: Tg E;ﬁ
project. This wil include 1) Poliution Monitoring = Air, Water, Noise L arsliod dli
i sgpesion Ve Sk 43008 DT L, e
i i ferance - . i X

. # 05 Lakhs, 4) Plantation Including Maintena et s -

Harvesting - ¥ 5 Lakhs and B) Haul Road Other Roa

Lakhs.
Tha Commiltes previcusly asked the PP 10 S
' P - - { for EMP a8
:Upd?::;ﬂ:;ﬂ submitted On 10.07.2020 suhm;htlted Ih:.l lfe:ﬂgdm‘?:’aﬁem o1 Poliut
) i 1.30 Lakh/annu : Rfbrises
1120 Lakn i r.m. 1-: ; i i [tur Sample B Location & ﬂﬁug:.;fég
aiudiege I.E;.a 8 Lnr;laﬁuln Bx2x2500= 40,000/- NOS2 samnl::tgf;wﬂ:nzﬁng year
i EHEHE sample § Location Gx2x2000= 24,000/- .Tﬂm g 50 Lakh/annum fer 1
A f I- frequency of monitanng palf vearl-ﬂ-__l_i‘} 35“-3 _ akh for Environ oa
sl ater Sprinkling) {frequency daily); i) RS S stional Health and S
guppression (W wiy), ) Rs 3.0 Lakh for Occup 0B
Awareness Programme (montatyl. g0.0 Lakh for Gree

yraining etc) ; it
i rkar (Healtn camps, or i§ RS a0Ta -
Mine Wo tted that cost of water tﬂm:.:tﬁ of river bed sand ml'l'nng.|.=

ntation. FF alsn SU
P that the occupational he oven go far, thowgh

orted that thers is no R&R plan is applicable for this project &
and there is no establishment on tr

Rs, 11.50 lacs towards Environment

Jpmit the time bound acten plan @

alin impa

itted
L hiaz Eﬁ:::v“;r such s have not hﬂﬂ;sf > heatth problers Were re!
f L] M :

I g
during the primary sUMEY Howewer, 10 Cask

L\ -
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following mitigation measures will be adopted - All employees will be t.rainad. _ﬂdl,ll:‘.:ﬂ&lj
and encouraged to follow best and safe work practices in their working environment.
Personnel Protective Equipments like face mask, earmuffs, ear plugs, gloves, saﬁ‘;'li].r
goggles and safety boots is being provided. All waorkers will be subjected to Initial
Medical Examination as per Mines Rule 1855 both al times of appointment and
Feriodical Medical Examination at least once in five years. First aid trained personnel's,
first aid stations fully equipped as per Mines Rules 1855 and first aid kits will be made
available all the tme. Awaraness programme regarding the use, maintenance and up-
keep of respirators will be conducted on regular basis so that employees are trained to
handle the equipment properly.
The Committee previously asked the PP to submit the time bound action plan and
budget for Occupational Health Plan,
PP in its reply submitted on 1007 2020 mentioned that for the Parsons working in
dusty area to be provided with protective wears such as helmets, dust masks, ear muff,
Heat siroke. Continucus sitting driving vehicle the Backaches. Hearing loss. Body
elecirical resistance damage. Regular water sprinkling at dust Generating areas, Haul
roads. Occupational health chackup of all workers Working in mine and Puimonary
function test for workers warking In dusty areas. Ergonomic factor & nolse issue will
be taken up during the perches of machines. A budget of Rs 3.0 Lakh is earmarked for
occupational health plan.

18.PP submitted that thera i no litigation is pending against the project / applicant in any

Court giving d!r&ptiuns to State Gowt. 10 finalize the alotment of mining leases of Bajri
n the State within a period of six menths as per new rules and adopt procedura for
f;:unuﬂ collection under new rulas only.
Froject Proponent has alea made a submissi i
] 'SSI0N that in accordance |
Supreme Court of India's orders dated 25 11.2013, 24,02 2014 and 2?.{!:22:: :I:

54298 dateqd 26.02 2020 as

: M(PL), dated
aeemants and judgment of Hon g .- 2018 (0
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and clearance given, if any lo the project will be revoked at their risk and cost The
Commitiee observed that in the previous meeting the Member Secretary informed the
Commitiee about the compiaint received from the Sr. Acvocate wherein the issue
raised is regarding applicability of Commeon Cause Judgment dated 2.08.2017 and
ilegal mining in the sand mining cases from the State of Rajasthan. Dua to this the
Commitiee in its meeting held during 06.05.2020 asked the PP to submit "a letter from
the State Government that there is no vielation of Common Cause Judgment dated
2.08.2017 in respect of this mining proposal and there is no preduction before the 5C
Order dated 25 11.2013 & after SC Order dated 18,11.2017. An undertaking in this
may also be submitted.”
PP in its reply submitied on 10.07.2020 submitted that after from the State Government
that there is no viclation of Common Cause Judgment dated 2.08 2017 In this matter
and A certificate that there is no production before the SC Order dated 25.11.2013 &
after SC Order datsd 16.11.2017 has been provided wvide letter No.
Adm/JPR/courtcase/2020/165 daled 10.06.2020 wherein it has mentioned that project
proponent has undertaken mining activities on the lease hold area in term of the
temporary working permits issued by the State of Rajasthan vide order dated
1892 2013, which was issued as per the direction of the Hon'ble Apex Court dated
25 11,2012 In §.LP.(Civil) No.34134/2013 titled as State of Rajasthan \'s Nature ;I_uh
of Rajasthan and others and as such the project proponent has not undertaken mining
activity without due permission. Mining activity was carried uut_ under the mu.'r. of
Hon'ble Apex Court and thus is not in violation of common cause judgment. No mlr‘!:‘g
has been carred out by project propenent in the lease area bafnrel the Hﬂntat
Supreme Court Order dated 25.1 1.2013 in S.L.P (Civil) No.34134/2013 tuth?:iir as : L:'
of Rajasthan Vs Nature Ciub of Rajasthan and after order datgd 16.11.2017 in 5.
(Civil) No.34811/2013 titled as Maveen Eharmg_Va State of H?‘?gsér;,ﬂ;ﬁed i e

a :

PP has further submitted the affidavit vide C rr;g;a;z :iTn_I :‘T:ifl'—'t s aﬂ_ué.ﬂdiﬂ &
g Ve MU S III'I'{E"“Hjﬂm:hllmtlﬁllq;:'éll@'l“u:i udgmen{ of H.nln'hla Supreme Courl
comply with ail the statutory raqwramer_als k. L 14 of 2014 in the matier of
dated the 2nd Augul 2017 in Wit F'antmn (Civil) No
Corimon Cause versus Union of Incia ani:‘t :skm:l the PP to submit a letter regarding
The Commitee in the previa.® mﬁmg: < O M No, J11013/41/2006-1A. 11 (1) datec
change af corgultant in pursuant to Minisiry s .

10y dateg
1'||'.IJ§ m;gﬂianm of Ministry Office Memaoranoum Hﬂ.—.:; t;‘;iﬁfflﬁiﬂeﬂ:t;T;LL;H i
PP, inCO : ST mentian
wuad a lettar whersin it has Enkay Envin
st Eu:—:ﬁ the change of Enwironment Gnnﬂurtjﬂ_iﬁ ::ﬂm y
' & ai
Inhm-atlunp:r?g!.m Jaipur to Onerseas HIH-TEETI Cﬁ?ﬂ&unﬂﬂlﬁ e F:E A i Tt
gyt ~ant submittsd that total project cost will be BpPE o 1ocal villagers wil B
R ::mnf:nl in the mining lease wil be around 81 people
amploy

preferred for employrment,
ishment Study -
ey o TP e
ated pg.12.201 r g

Irt::é:ﬂ:rnem study, The PP in EIAEMP Repo

Lari

T based on
prining prnpusa’rs astimalte replenmhmam rates

Mo, J‘I1G15:'EBEu'Eﬂ1
ybmission of dataik
s0oMme details

ToR vidse leter

o\
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formula and not an actual replenishment studiez. The Dendy Boltan formula s not
very useful to estimate repienishment rates at a parficular stretch of a river. lts
application lo cases such as those of Rajasthan, where river is not perennial, is
even more problematic”, “In case of Sand/Bajri mining projects from the State of
Rajasthan, Project Proponents shall first conduct a scientific replenishment study
and submit the report before the EAC for further consideration of amount of
production for mining of sandbajar on yearly basis. Therefore, the Committea
deferred all such sand/bajri mining proposals of State of Rajasthan.”

Meyer-Peter's equation. The PP did not submit the revised EIA/EMP Report. Bul
based on the above meating antrusted the task of replenishment study to CMPDI
and submitted the same to McEFECC online on 03.04.2018 The Commiltes during
EAC meeting held during 08.01.2018 observed that CMPDI| conducted a
replenizhment study of the entire mining lease area during 2017 which is based on
the Meyer-Peter's equation

Comment of PD: As per the Replenishment report submitted by PP on 03.04.2018
(CMPDI-Phase-Il, February, 2018), the details such as lzase dimensions, Estimated
Bed Load, Estimated deposition or replenishment, Sediment Load Deposition per
month, Annual Replenishment, Estimated Annual Replenishment Estimates
Reserve, Hnn!.Jaf Production Capacity envisaged (as per mining plan). Estimated
Annual rE;EIl’EJ'HEi'In‘IEnt, Replenishment Status vis-a-vis planned production have not
been detailed out in the report for this particular lease.

7 bot the EINEMP Reportthe details of the geclogical & Mineable Reserves are

5.No, Details Original Proposed Current Proposed

_Mining Area | 624.39 Ha 50.1307 Ha
Reserve 11.31 Million tonne 2.22 Million 1onne

Production 0.84 Million Tonne 0.82 Millien Tonne

E“sn__tEH Cost | 10.50 Lacs 167 lacs
ater 13K | 17 14 F
it LD 17 14 KLD

:
F]
&
4

—4 EMP Cost 11.50 Lacs 200 lacs
i
7

Project Cost | 1.40Cr (8206,

n EAC noted the submissions

empirical attamp imati ot exercisa is '

Sumlion T Gn:-n:m:‘:lga"ng sand replenishment from r::::::a'ge;nf
_ _ S0 enquired about '

arreil?.'." ncluded in the formula vis-a-vis IshuthE £ st Jver-estimation

submitted that H.hjl!r Peter's equation takes o actual FI'QUFEE Mg EMPD:'
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submissions. The officials of State Government sy

sl i bmitted that dus ta stoppa
T mirng i the State, many infrastructure projects innurﬁf;

Govern .
Gwﬂmr";:r‘: J:‘ﬁm '-'-elll 25 Private) have come to g halt Additionally, the 5
mineral rich sm:ulhn:s;g nm.g:-u: {royally, icense fee etc.). Further Emnt;t :
: ' as ad g
{d) 'IE'If't:at;_jun W.rk loss of jobs, livelihoog H:. YR Mtockl the seqo-econamic
then
Sandminin{;ﬂ;::;:::h made detalled deliberations and obsaryved that the riv

Same was accepted to be rough est;
repienishmeant status. A flan-representative of the actyal

ass2s3ing replenish i -
ecicaly 16U o b srried s s et 128 SEn

urelan!;i demensirate the same to State Gowvt. to regulate minin ; e
:ﬁiﬁ:iﬂgﬂ‘é; pia ﬂ-mmm"gh’- EAC recommended mining of river Ea:;fp:r:f:
s fgapamh‘_ﬁf the annual propesed production capacity subject to
i El;ﬂﬂ of information .Hr'ld undertaking. The Committee observed that 25%
of n.arlu:n-p:;:?.nm eapacily for this projact comes out (o be 0.21 MTPA (25%

() Besed on the recommendations made by EAC in its meeting held during

01, . the Hlnlﬂdy, vida letter dated 05.02.2018 has requested

m :tn:n n;ub':::!; e G‘Eﬂbﬁj" Govemment of Rajasthan/Project
_ & above mentioned information. In this context, the
Department of Mines and Glﬂh}g]’, Government of Rﬂﬂsth&n, vide letter dated
20.04.2018 has submitted the informatian for 18 LOIs and as the information
was tachnical in nature the proposal was placed before EAC in its meeting heid
during 30-31 May, 2018 wherein the State Government submitted the detalls of
identified the mineable block of 100.00 Ha for this mining lease and surveyed
area is 73.7841 Ha, The Committee deferred the proposal and sought requisite
information with respect to validity of Lol and other details
{g) In view of the requisite information as sought during 8.01.2018 & 30.05.2018
EAC meetings, the PP submitted the replenishment study report on
03.04 2018. As complete information was not uploaded an EDS was raised on
07.10.2018, the PP submitted the desired information on 16.05.2020 and the
proposal was considered in EAC meeting held during 23.06.2020 wharein the
Committee deferred the proposal for want of reguisite information. PP
submitted the infarmation on 11.07 2020 and the the proposal is considered in
the EAC meeting held during 19.08 2020.

(h) The Committee observed that technical geliberation on feasibility of ;:rgpct for
mining of 0 84 MTPA was almost completed during 2015-16 but replenishment
details submittad by PP was based on the Dandy and Bolton formuia therefore
Commitiee asked PP to submit the revised EIAEMP. The PP did not submit
the same. The ssua thereafter remains is submission of replenishment study
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report and finalization of safe extractable quantity for this mining lease. The
Committee observed that replenishment study for the entire mining lease area
has already done by CMPD| and results of which shows that there s a
replenishment of the mineral. Although, the said study was based on thearetical
calculations but stifl it gives rough estimates about the replenishment of the
minaral in the area
Replenishment Study based on Pre & Post Monsoon Data: The State Gavernment
demarcated the area for mining and PP has also conducted replenishment study
based on pre-monscon and post monsoon data of 2018 over an area which was
idantified by the State Government In the EAC meeting held during 24.06.2020 the
Commities observed that quantity of the mineral proposed to be excavated as per
replenishment study report is 2,19 million TPA (as against 0.84 MTPA). The
Committee observed that Replenshment Study Report submitted with EIAMEMP
does not give any insight of safe extractable quantity as the blocked reserves in the
safety zone is not provided in the report. In the replenishment study repor details
such as area under 7.5 maters statutory barrier, area under 4 width of the river,
area under %% width of the river for both lease area and area demarcated by DMG
needs to be mentioned, The PP in its reply submitted on 16.05.2020 inter-alia
mentioned that out of total mining lease area of 624 39 Ha the area under % width
of river is 468.2925 Ha, area under % width of river is 156.0075 Ha and area under
7.5 safety 2one iz §3.22 Ha. Further, the area demarcated by DMG for Siretch -l is
EE.#_IEI}B Ha out 1:r1' this area falling under 7.5 statutory barrier ks 0.02849 ares under
“ width of the river is 3.813 Ha and area under % widih of the river is 24 668 Ha.
The reserves blocked under % th width of river is 1 27,099.75868 Tonne and
Reserves availlable under % width of the river is B8.31.413.7141 Tonnes. Theara
demarcated by DMG for Stretch -1l is 36,8558 Ha ' o z
: - out of this area falling under 7.5
statutory barrier is 0.3806, area under % width of the river is § 2359 Ha and area
under % width of the river is 30.62 Ha. The resarves blacked under ¥th widih of
rver is 2,15,808.0086 Tonne and Reserves available under %4 wi Pk
11,37,053.178 Ton 4 IO Do hvar by
out of this aroa faling uncir 7.5 s LY, DMG for Stetch Il s 84474 Ha
ke under 1.2 statutory barner is 0.0674, area under % wi
the river is 0.6744 Ha and area under % width of the river is 7 573 ﬂ ebobiaiin
blocked under Yith width of river is 20,490 92025 T . Fhe ressn
#ﬂer ¥ width of the river is 257, 135.4;!3 T:-::nnea onne and Reserves available
e PP : '
o omited that the extractable Replenished quantiy

about '
34257.74 Tonne. So 1o achieve 0.84 Million Tonnes o annup&r Hectare jg

m the net area
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and also asked for an underaking from PP in this regard. But now as the
replenishment study is available & as per request made by Bajri LOI Holder
Association the Commitiee agreed for use of excavators having bucket capacity not
more than 1.0 m3 and boom length not mare than 3 meters for this project.

21

22. Based on the delberations held during August 25- 27, 2015 24-25 Oct 20186,

January 8, 2018, May 30-31, 2018, 22.24 June, 2020 and document submittad by
the PP daled 03.04.2018, 16.05.2020, 10.07.2020, the Commitiee recommended
the proposal for production of 0.84 MTPA of Sand/Bajri from 24.31 ha each yaar
(maximum area of 72.93 Ha in 5 years) from the area demarcatad by Department
of Mines and Geology, Rajasthan, for the lease of Shri Ashu Singh Bhati, located
at Revenue villages of Tehsil Shahpura, District-Bhilwara, Rajasthan subject to the
following specific conditions In addition to Standard EC conditions {given at
Annexure-lll} and also the relevant special conditions as per Sustainable Sand
Miring Management Guidelines 2018 and Enforcement & monitaring Guidelines
for sand mining 2020:

23. The Ministry of Environment, forest and Climate Change has examined the

1)

2]

)

proposal in accerdance with the Environmental Impact Assessment Notification,
2006 and further amendments therete; and after accepting the recommendation
of EAC meeting held during August 19-21, 2020 here by decided to accord the
Environmental Clearance (EC) under the provisions thereof to the above
mentioned proposal for production of 0.84 MTPA of Sand/Bajri from 24.31 ha each
year (maximum area of 72 93 Ha in 5 years), the area demarcated by Department
of Mines and Geology, Rajasthan, for the lease of Shri Ashu Singh Bhati, located
at Revenue villages of Tehsil Shahpura, District-Bhilwara. Rajasthan subject to the
fellowing specific conditions in addition to Standard EC conditions {given at
Annexure-1ll) and also the relevant special conditions as per Sustainable Sand
Mining Management Guidelines 2018 and Enforcemeant & monitoring Guidelines
for sand mining 2020. The Committee alse prescribed the following specific
condition for this project:

Permissible Mining of River Bad Material (Sand/Bajri) shall be limited lo 0.84
MTPA from an effective mineable area of 24.31 ha, with a maximum minable dapth
of 1 meter from the eriginal ground level as reparted in the replanishment study.
The permissible mnable material of 0.84 Million Ton will be valid till cne year from
the day of issuance of the EC.

For subsequent period, project proponent shall submit fresh annual replenishment
study to MoEFECC for amendment in EC for mineable quantity and maximum
permission depth for mining based on the scientific findings of replenishment
study. Such study shall be placed before EAC for appraisal for next three years to
aszess rate of depesition and accordingly, minable preduchon capacity and depth
can be prescribed basad on trends analysis. provided it is found scientifically
satisfactery by the EAC. The placing of the study report before EAC is mandatory
for initial three years.

The project proponent shall take all measures for the surveillance as proposed by
the PP. The status of implementation with documentary proof needs 1o be
submitted to Regional Office of MoEFACC befara 1st July of every year for the
activities carried out during previous year.
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5)

8)

4)

o JONT) i

Mot more than 17.14 KLD water shall be used for this project Water shall be
sourced from legal suppliers and record of water suppler and trips shall be
maintained on daily bases At least 3 times day water shall be sprayed to avoid
fugitive emission, The water tanker having mist generator system shall be used
for conservation of water, PP shall submit the status report for implementaticn
along with photocgraph to Regional Office of MoEF&CC before 1st July of every
year for the activities carried out during previous year.

PP shall plant at least 8800 sapkngs of within a period of 2 years. The height of
seedlings shall not be less than 2 meters. Species such as Azadirachta indica
(Neam), Allanthus excels (Ardu) Albizia lebbeck(Siris), Ficus religiosa (Peepal),
Lasora (Cordia dicotoma), Dalbergia sissco (Shisham), Tamarindus indica (Imli},
Morus alba (Shahtoot), Ziziphus mauritiana (Ber), Syzygium cumini (Jamun),
Mangifera indiaca (Mango), Diospyros melanoxylon (Tendu), Annona sgquamosal
{Sitafal), Pithecelabium dulce etc.(Jungle jalebi), The Plantation shall be carried
out along the road side, banks of river and public places under social foresiry
programme in consuftation of local authorities. PP should annually submit the
audited statement along with proof of aciivities viz. photographs (before & after
with geo-location date & time), details of expert agency engaged, details of spaces
planted, numbar of species planted, survival rate. density of plantation elc. to the
Regicnal Office of MoEF&CC before 1st July of every year for the activities carried
out during previous year.

The conservation plan in corsultation with the Forest Depariment shall be
implemented and complianca of the same shall be submitted to Regional Office of
MoEF&CC before 1st July of every year

The PP shall implement the mitigation measure to control the impact due to
transportation viz. Kaccha road of 3.7 Km, transportation of sand from villages
having habitation should be avoided, regular water sprinkling (3 tmes a day)
before transportation of miniral, plantation {not less than 8380 sapling having
height of not less than 2 meters) on the both side of this read shauld be complated
within 1 year , trucks shall not be overloaded, spillage of the mineral to be avoided,
covered transportation. Implementation report with supporting documenls &
photographs befora and after shall be submitted io the Regional Office of
MoEF&CC before 1st July of every year for the activities carred out during
PrEVIDUS Vear.

The project Proponent shall implement the commitied activities under Corporate
Environmeant Responsibility and implementation report with supporting documents
& photographs before and after shall be submitted to the Regional Office of
MoEF&CC before 1st July of every year for the activities carried out during
previous year,

The project proponent shall implement all mitigative measures envisaged in the
Environmental Management Plan (EMP) and committed during the presentation
and subsequent submissions. The water shall be sourced from legal water supplier
and record of the same needs fo be mairtained. In addition to this PP shall also
keep a record of waler spraying trips on daily basis. A separate Environment
management cell (EMC) shall be created with suitable staff having relevant
gualification in environment with supporting staff. Implementation report with
supporting documents, tes! reports, geolocations & photographs before and after
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and composition of EMC shall be submitted to the Regional Office of MoEF&CC
befare 1st July of every year for the aclivities carried out during previous year,
10} PP shall implement the eccupational health plan and provide personal protective
equipment to all the workers (helmets, dust masks, ear muffs), prowision of safe
drinking water to workers, shelters for rest etc. In adddtion to this Occupalional
health check-up of all workers working in mine, and pulmonary function test for
workers working in dusty areas. Implementation report with supporiing documents
& photographs before and afier shall be submitted to the Regional Office of
MoEFECC before 1st July of every year for the activites carried out during
previous year
11) The PP shall implement the conditions prescribed in Enforcement & Monitoring
Guidelines for Sand Mining 2020, as applicable for PP and also SoF issued by the
Rajasihan State Government for prevention of illegal river sand mining in the state.
Implementation report with supporting documents & photographs before and after
shall be submitted to the Regional Office of MoEF&CC before 1st July of every
year for the activities camried out during previous year

23

24. Standard conditions

I. Statutory compliance

1) This Environmental Clearance (EC) s subject to orders/ judgment of Hon'ble Suprame
Court of India. Hon'sle High Court, Hon'ble NGT and any other Count of Law, Comman Cause
Conditions as may be applicable.

2) The Project proponert complies with all the statutory requme\ﬂn and jLﬂng;‘ﬁ :_JI
Hon'ble Supreme Court dated 2nd August, 2017 in Writ Petition (Civil) No. ‘Ii’l-d- of Eﬂ. in
mattar of Common Cause versus Unien of India & Ors before commencing the mining

aperations.

OveT I ation shall not be
ment concemed shall ensure that mining _npar _
3mm‘r:ﬁ:l Th:dﬁjt:t:mﬁentim compensation levied, if any, for illegal mining paid by l‘na; Prnjegt{
P ::nt through their respective Department of Mining & nglu-g_:,- in sfl_ru:t E:g!::S mnam o
g nt of Hon'ble Suprame Cour dated 2nd August, 2017 In Wit Petition .
rI.LE .
f:fuggﬂ‘ld in matter of Comman Cause Varsus Unicn of India &0rs.

: : co's
shall follow the mitgation measures pmu;laﬁ 1?“Eril;pm
JAIL (M), dated 29th October, 1 Img
o % e the mining Projects wherein Habitations
nd viliages are gurrounded oy

&) The Project Pmp?i:tu
e Memorandum No. &
Efﬁmiﬂg activities on Habitations-1ssues related ;meims -

and villages are the pari of mina |ease areas of

i g ared -
e ad Panchayat / jocal NGO ete, if any,

A, copy of EC letier will ba marked ta r:i:mmmrn_w:l e g e 4

i cel
= an | representation has been re

from whom suggest

' i EC
| BoardiCommittee ghall be responsiole for display of this
ntro

' ' Tehsiidar's Offict
B) State Pollution Co | =tries Centre and Collector's officel Tensl

lattear at its Regional office, District Ind
for 30 days

\#\
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T The Project Authorities should widely advertise about the grant of this EC letter by
printing the same in at least two local newspapers, ane of which shall be in vemnacular
language of tha concemed area. The advartisement shall be done within 7 days of the ssue
of the clearance letter menbioning that the instant project has been accorded EC and copy of
the EC letter is availabla with the State Follution Control Board'Committee and web site of the
Ministry of Environment, Forest and Climate Change (www.parivesh.nic.in). A copy of the
adverisement may be forwarded to the concamed MoEFCC Regional Cffice for compliance
and record.

8) The Project Proponent shall inform the MoEF&CC for any change in ownership of the
mining lease. In case there is any change in ownarship or mining l@ase is transferred than
mining operation shall only be carried out after transfer of EC as per provisions of the para 11
of El4 Notification, 2006 as amended from time to time.

I Air quality monitoring and preservation

g) The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality
Monitoring Stations with 1 (ene) in upwind and 2 (two) in downwind direction based on long
term climatological data about wind direction such that an angle of 120° is made between the
manitering locations to monitor critical parameters, relevant for mining operations, of air
poliution viz. PM10, PM2 5, ND2, CO and SD2 etc. a5 per the methodology mentioned in
NAAQS MNotification Mo, B-28016/20/30/PC I/, dated 18.11.2009 covering the aspects of
transporiation and use of heavy machinery in the impact 2one. The ambient air quality ehall
also be monitored at prominent places like offics buiiding, canteen etc. as per the site condition
0 ascertain the expesure characteristics at specific places. The above data shall be digially
displayed within 02 months in front of the main Gate of the mine site

may be explorad for better effectiveness of dust

pollution level conform to the standards prescribe
Board,

contral systam, It shall be ensy
red that ajr
d by the MaEFCCy Central Pollution Conirol

I, Water quality mon itoring and preservation

ground water ta then
e t:!?ﬂr‘ﬂﬂ CPerational only after receiving formal :#aaramEl
'en PP shall ensure ?}1 o IMVolves intersection of groung water table at 3| o
ining operstions, The ot 2PPrOVl from CGWA ang MoEFGQ 5 in place ber. 00
“Tha N placa bafy :
it of ground water tapia shall - su@
Geciogical study of the aras, =ssantially be
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obs

Ground Water Authority/ State Ground \Water Department. The Report on changes in Grour
;ﬁlgr level and quality shall be submitted on six-monthly basis to the Regional Office of tt
inistry, CGWA and State Groundwaier Departmant / State Polluiion Control Board.

Eﬁm rE'I;r;EI:J riﬂﬂ?ﬁﬁﬂp:::n;!iﬁﬂi :In::lrltake rggglar rncrqitnring of natural water cours
| ! ahs existing/ flowing in and around the ming lea:
including upstream and downstream. Sufficient number of gullies shall be provided

apprﬂ.pnate places within the lease for management of water. The parameters to be manitorn
shall include their water quality vis-a-vig suitabidity for usage as per CPCB criteria and flc
ra_te_. It shall be ensured that no obstruction and/ or alteration be made to water bodies durir
mining operations without justification and prior approval ef MoEFCC. The manitaring of wat
courses/ bodies existing in lease area shall be carried out four tmes in 8 year viz. pr
mensoon (Apri-May), monsoon {August), post-mansoon (Navember) and winter (Januat
and the record of moniterad data may be sent regularly 1o Ministry of Environment, Forest a
Climate Change and ite Regional Office, Central Ground Water Authority and Regior
Director, Central Ground Water Board, State Pallution Contrel Board and Ceniral Falluts

Control Board. Clearly showing the trend analysis on six-menthly bagis.

14)  Quality of polluted water genarated from mining pperations which include Chami
Oxygen Demand (COD] in mines run-off acid mine drainage and metal contamination in run
ghall be monitored along with Total Suspended Salids (TDS), Dissolvad Oxygen (DO), pH a
Total Suspended Solids (TSS). The monilored data shall be uploaded on the website of 1
ed at the project site In public domain, on 3 digplay board, a

ain gate of the Compary. The circular No. J- 2001 2/1/2006-1
gnt, Forest and Climate Change ™

company as well as display
suitable location near the m
(M) dated 27 05.2009 Issued by Minisiry of Ervironm
also be referred in this regard.

n, develop and implement rain

: i gponent ghall pla .
19) Project A in ihe area |
: - 0 gugment ground water [Esources .
on long term DaSIs to | EL-.’?atE Grgundw ter Department Areport on armount of water rechar

i o
WG Water Boa d 1o Regional Office MoEFCC annually

and waste water from the mine) should bﬂ ptml
the notified standards pr-aﬂnri.hed from time 10

ugh Consen Operate cTO) issued by W'_"-"?-‘E
The s13 da she" o prﬂﬁmhﬂd g cwm'l-i ht ;Gaﬁuuant EI‘E&H n; treatad gfter its
i goard (SPCEB} The she
poilution Control

| assags through Ol and grease trap.

: -
The watsr palancelwater auditing ghall be
ansumption of watar =hall e taken up a:;ﬂ
m‘d State Pollution Contral poard/Commiies.

18) |mdustral
Eﬂﬂﬂﬂtﬂd E:T'd '|_'.'E'E...E

ried out and meas
= giona Office of ne WoE

reyantion
- ony rronitoring and P |
i nearest hatitatien. Wt

pplicable DGMS quidalines.

jee and vi
A T within the
pak particie welocity 8t g0 distance or
.?B}ﬂuge?;iil be maonitgred anndiv:a'Ilﬂ_.' as pera
.E might at project .ﬂﬁ dhaturd

isorders
yent slieeping I:IIEF:I .
s perations Habiations haV

tne villages in e
and siress may i

i i und at
gyl e a a right for

E a - o1 population. Con
Ah human e
i::n: in the vilages \ocated Cose o minnd
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1 miremal noise levels at night. project proponents must ensure that the hinlng@cal clock of
villages is not disturbed; by orienting the floedlights/ masks away from the villagers and
1ping the noise lavels well within the prescribed limits for day /night hours. .

The Praject Proponent shall take measures for control of neise leveis below 85 dﬁh in
work environment. The workers engaged in operations of HEMM, etc. should be pm'-f:!dad
1 ear plugs /mutfs. All perzonnel including laborers working in dusty areas shall be prmrn:lm:l
n protective respiratory devices along with adequats training, awarensess and information
safely and health aspects. The PP shall be held responsible in case it has been found that
kers! personals/ laborers are warking without personal protective equipment.

Mining plan

The Project Proponent shall adhere to approved mining plan, inter alia, including, total
avation (quantum of mineral, wasta. over burden, inter burden and top soil etc.); mining
nology. lease area: scope of working { method of mining, overburden & dump
nagement, O.B& dump mining, mineral transportation mode, ultimate depth of mining,

current reclamation and reclamation at mine closure; land-use of the mine lzase area al
OUS stages of mining scheme as well as at the end-of-life; atc.).

25 until the vegetation becomes seff. i

o be submittad half-yearly to the MoEFCC and its con

Land reclamation

Ponds of 5 - )
Minera| Dpraprig
of sedimenys ::I'Jrec";:r?:t:ndm:np i te n'tl?r:;:::ha" 0° consiry Hed
vater shoyy Utilizag § 4 Water bogjag (Nalla 9 prevent ryn off of
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I r

p'am:ﬂiﬂrl etc. The drai 27

ns' sagi £
after monsoon season, mentaiion SUmps ete. shall be de-sited ra

and maintained properly Quiarly, particularly

pUrpose i

S0 r:}rl::‘a’: u?:inﬁr:: EiT::a‘:: t:f T nes leaving an adequate gap (say at least 200 meters)
B0 A contn v i sound -Elm:l dust along with chances of accidents could be
OB b6 borre b the o g from widening and strengthening of existing public road network
B ccriation ﬂfkmmerﬂ;?fhm Propanant in consultation with nodal State Govt. Department
be allowed in consultation wufﬂ.cff;fmr:lfﬂ ?e:;r;?r::: Eﬁjsmg vilage! rura oads shall

4 only arer required strengtheni

:uu:ht 'lh;: the Eﬁ‘rr}ﬂnﬂ capacity of roads is inm_aaaed to handle tha trafr?z lead, The i;:eul:::g
e to nsportation load on the environment will ba effectively contrelied and water sprinkling
.wﬂ. ?-15!} ba dl:!HE regularly. Vehicular emissions shall be kept under control and regularly
monitored, Project shpuld Db.tam Pollution Under Contral (PUC) certificate for all the vehicies
from authorized polution testing centers. [If applicable in case of road transport]

28) The Main hautage road within the mine lease should be provided with a parmaneant
water sprinkling arrangement for dust suppression, Other roads within the mine lease should
be wetted ragularly with tanker-mounted water sprinkling system. The cther areas of dust
generation like crushing zone, matenal transfer points, matenal yards etc. should invanably
be providad with dust suppressicn arrangements. The air poliution control equipments like bag
filters, vacuum suction hoods, dry fogging system eftc. shall be installed at Crushers, bedt-
conveyors and cther areas prone to air pollution. The belt conveyor should be fully covered to
avold generation of dust while transportation. PP shall take necessary measures to avoid

generation of fugitive dust emissions

Will,  Green Belt |
28)  The Project Proponert shall develop greenbelt in 7.5m wide safaty zons all along the

mine lease boundary as per the guidelines of CPCE in order to arrest pollution amaqatjng

‘from mining operations within the lease. The whale Green belt shall be developed within first
5 years starting from windward side of the active mining area. Thg dwelnpm_am ur_gmanbﬂlt
‘ghall be governed as par the EC granted by the Ministry irrespeciive of the stipulation made

in approved mine plan

The Project Proponent shall carryout plartation/ : .
aa of mining lease. around water body, along the roadsides, in community areas
consultation with the State Forest Depariment/

ment Gram

afforestation in backfilled and

30)

reclaimad ar

efe. by planting the native species in |
: 5 nt! Rural development department/ Tribal Welfare Depart

Agriculture Departme



oo

/

vuo

' ja. The
panchayat gych that onty ihose species DS selacted which are ;:T& usletath& incal peop
cPCB guidelines in this respect shall also be adhered. Th'.g "

around 2500 saplings per Hedars. Adequale hudgetary
and care of trées

39y The Project Proponent shall nmhalr necessary ahem.[:t:‘auﬁa::}nfﬁﬂ
e y dovlBnd 92008 L g o ol e
with the State covemment. 10 yhie regard Project Frﬂpnnant.sfhnuld esgar_ma'l'ly :ﬁﬁﬂa 1:1;
diractions of the Hon'ble Suprems Court with regard 10 acqguisition of grazing fand.

yreas on such grazing ground, which provide mﬁdaﬁ; enatter from the georching 5uT-; g
e scrupulously guarded! protected against feling and plantation of such trees snoU

promoted.
X public hearing and human health issues

a7y  Projgct Proponent shall make provision far the hausing for workers/labors ar shgl
construct labof camps withinjoutside {comparny gwned land) with necessary pasic
nfrastructure! faciities ke fuet for cooking, mobile \oilats, mobile 5TP, safe drinking walker,
medical health care, creche for kids etc. The housing May ba provided in the form of temporary
structures which can be ramoved after the completion of the project related infrastructure. The
domestic waste walter sheuld be treated with STP in order 10 avoid contamination of
underground water.

¥ Corporate Environment Responsibility (CER)

33)  The activities and budget earmarked for Cerporate Environmertal Responsibility

(CER} as per Ministry's O.M No Z2-85/2017-1A. 1| (M) dated 01052018 or as proposed h",l" 1

EAC should be kept in a separate bank account The activities proposed for CER shall be
1n‘fplarrbentad in a time bound manner and annual report of implementation of the same i :
with documentary proof viZ photographs, purchasa documents, latitude & longitude ﬂg{

infrastructure developed & road construcied reeds
to be submitted i :
MoEF&CC annually along with audited statement to Regional Office

¥1. Miscellaneous

34)  The Project Proponent shall prepare digital map (land use & land cover) of the &

lease area once in five years [ reaart
purpose of monitoring land use '
concermed Regional Office of the MoEF&CC. [ sl ik o

35 ; 2 _
y  The Project Autherities should inform to the Regional Office regarding date of financial

closuras and final approval of the
plepiisimesigasy project by the concemed authorities and the date of start of

i
}  The Project Proponent shall submit six menthly compliance reparts on the status
of

i 1
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2%

to Head of the Organization. Adequate number of gualified Envircnmental Scientsts and
Mining Engineers shall ba appointed and submit a report to RO, McEFCC.

38)  The concerned Regional Office of the MoEFCC shall randomly monitor compliance of
the stipulated conditions. The project authorities should extend full cooperation to the
MoEFCC officer(s) by fumishing the requisite data / information / monitaring reports.

38)  Inpursuant to Minisiry's ©.M No 22-34/2018-1A1Il dated 156.01,.2020te comply with the
direction made by Hon'ole Suprame Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the
matter Commaon Cause vs Union of India, the mining lease holder shall after caasing mining
operations, undertake re-grassing the mining area and any other area which may have been
disturbed due to ather mining activities and restore the land to a cenditien which is fit for growth
of fadder, flora. fauna etc.

25 The Ministry or any other competent authority may alter/modify the above conditions
or stipulate any further condition in the interast of environment protection.

.;'?_E. GConcealing factual data or submission of falsefabricated data and failure to comply
with ary of the conditions mentioned above may result in withdrawal of this clearance and
afiracts action under the provisions of Environment (Protection) Act. 1985

27, The above conditions will be enforced inter-alia, under the provisions of the VWater
(Prevention & Centrol of Pollution) Act, 1974, the Alr (Prevention & Control of Pollution) Act,
1081 the Environment [Protection) Act, 1985 and the Public Liability insurance Act, 1991
along with their amendments and rules made there under and also any other arders passed
.hj' the Hon'ble Supreme Court of India/High Court and any other Court of Law relating lo the

subject matier

28, Any appeal against this environmental clearance shall lie mth_ the Mational Green
Tribunal, if prefered, within a pericd of 30 days as prescribed under Secten 16 of the National
Green Tribunal Act, 2010.

This issues with the approval of Competent Authority.
e ° 4 Yours faithiully,

N \] e
?Ié‘::&;ma )

Sciantist E
1. Tha Secretary. Ministry of Mines, Government of India, Shastri Bhawan, New Delhi-
110 001.

5  The Secretary, Department of Mines % Geology, Government of Rajasthan,

Secretariat, Jaipur _ _
4 The Secretary, Department of Environment, Government of Rajasthan, Secretariat,

Jaipur. _ .
4 Thepu Sacretary, Depariment of Foresls, Gavernment of Rajasthan, Secretariat, Jaipur.

5  The Chisf Wildlife Warden, Govemment of Rajasthan, Jaipur

X
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1.
12.
13

oo/ 43
The Dy. Director General of Forests, Ministry of Environment, F ind Chmate
Change, Regional Office (CZ), Kendrlya Bhawan. 5" Floor, & H, Aliganj,
Lucknow —

The Chairman, Cantral Poliution Centrol Board, Parivesh Bhawan. LBU Difica
Complex, East Arjun Magar. Delhi-110032.
The Member Secretary, central Ground Water Autharity, 1811, Jam Naga®
Man Singh Road, New Delni-110011.

The Chairman, Rajasthan State Poillution Control Baard, Jaipur, Rajasthan.
The Controller General, Incian Bureau of Mines, Indira Bhavan, Civil Lines,
440 001.

The District Gollectar, Bhilwara, District, Government of Rajasthan.

Guard File, -
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Annexure R/2 J14

568)ffice (Mines )

Rajasthan State Pollution Control Board

P T — 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e
B = Phone: 0141-2716814,2716813Fax: 0141-2716814

. |

Registered

File No F(Mines)/Chittorgarh(Gangrar)/28(1)/2022-2023/7396-7400
OrderNo 522023 /Mines/10772 Date: 17/03/2023
Unit Id : 124,971
M/s M/s Ashu Singh Bhati

45, Paschim Vihar, Vaishali Nagar,Jaipur, Rajasthan, Jaipur

E-Mail : shahpurabajri@gmail.com

Sub: Grant of Consent to Establish under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Shahpura,
Tehsil-Shahpura, District- Bhilwara (M.L.No-ML No.-111/2012).

Ref: (i) Your application dated 31/01/2023
(ii) Received on 31/01/2023

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Establish under Section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. M/s Ashu Singh Bhati, a Mine of
Minor Mineral having M.L.No-ML No.-111/2012in an area measuring 624.3900
Hectares at/near Village-Shahpura ,Tehsil-Shahpura,District-Bhilwara.

2 That this consent is valid for a period from 17/03/2023 to 19/01/2024, or
commencement of production whichever is earlier.
3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 Bajri (ROM) 0.8400 MILLION TONNES
PER ANNUM

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

5 That you shall not operate the mine without obtaining Consent to Operate from the
Board.

Page 1 of 4

Signature Not Verified

Digitally sign vy Khgm Chand
Gupta
Date: 2023.03.174#6:13:55 IST
Reason: SeIfAttd

Location:
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ﬁd Office (Mines )
Rajasthan Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
M
B Phone: 0141-2716814,2716813Fax: 0141-2716814
|
Registered
File No F(Mines)/Chittorgarh(Gangrar)/28(1)/2022-2023/7396-7400
OrderNo 522023 /Mines/10772 Date: 17/03/2023
Unit Id : 124,971
6 That this consent to establish/consent to operate is only for carrying out mining of

7

10

11

12

13

14

15

16

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance granted by the MoEF&CC vide
letter dated 14.10.2020 are strictly complied with.

That this consent is valid for production of Bajri @ 0.84 (ROM) Million
Ton per Annum. For any change in product and/or increase in
capacity/lease area, the mine has to seek fresh Environmental Clearance,
consent to establish & consent to operate.

That plantation shall be developed so as to cover at least 33% of the total
land use for mining and allied activities as given in Approved Mining Plan
and shall be maintained at all the time to maintain ambient air quality
around the mine.

That the lessee shall submit monitoring report of Ambient Air Quality
within the lease area, once in 3 months.

That ground water shall not be abstracted without prior permission of
the Central Ground Water Authority (CGWA).

That haul roads should be regularly graded and compacted. Regular
water sprinkling should be carried out on haul roads to minimize dust
generations.

That adequate measure shall be taken for control of fugitive emissions
from the areas prone to air pollution.

That you shall not operate any stone crusher/mineral grinding/mineral
processing plant within said lease without obtaining prior consent of the
State Board.

That this consent to establish shall not be valid, if the lessee has not
obtained permissions required, if any, from NBWL/Forest Department
etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger
Habitats in compliance of various orders passed by any other
law/act/rule/ regulation or order of MoEF&CC and/or any
Court/Tribunal time to time.

That regular water sprinkling should be carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul road, loading and unloading points and transfer points.

Page 2 of 4

Signature Not Verified

Digitally sign vy Khgm Chand
Gupta
Date: 2023.03.17~#6:13:55 IST
Reason: SeIfAtt.d

Location:
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l?d Office (Mines ) 46
AR . Rajasthan@c tQPollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e
s Phone: 0141-2716814,2716813Fax: 0141-2716814
|

Registered

File No F(Mines)/Chittorgarh(Gangrar)/28(1)/2022-2023/7396-7400

OrderNo 5022-2023/Mines/10772 Date: 17/03/2023

Unit Id : 124,971

17 That the mine shall install adequately designed rain water harvesting
structure for prevention and recharge of ground water in and around the
lease area.

18 That the mine shall not allow making any obstacles to any natural water
flow i.e., natural nallah/steam carrying rain water to any water body.

19 This the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside the premises.

20 That this consent to establish shall be subject to compliance of
direction/order passed by Courts of Law in the matter,if any.

21 That the lessee should dump the overburden in such a manner that it
does not get washed away to nearby water tanks and lakes etc. during
rainy season.

22 That the lease shall not intersect the ground water table without
permission of CGWA.

23 This consent shall be subject to validity of mining lease.

24 That Permissible mining of river bed material (Sand/Bajri) shall be
limited to 0.84 Million TPA(ROM) from an effective mineable area of
624.39 Ha. with maximum mineable depth of 1 meter.

25 That all other general conditions enclosed as Annexure shall be strictly complied
with.

26 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

27 That the grant of this Consent to Establish is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

28 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

Page 3 of 4

Signature Not Verified

Digitally sign vy Khgm Chand
Gupta
Date: 2023.03.17~#6:13:55 IST
Reason: SeIfAtt.d

Location:




li?d Office (Mines )
_ Rajasthan ’é te1Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
P
s Phone: 0141-2716814,2716813Fax: 0141-2716814
|

Registered

File No F(Mines)/Chittorgarh(Gangrar)/28(1)/2022-2023/7396-7400

OrderNo 5022-2023/Mines/10772 Date: 17/03/2023

Unit Id : 124,971

29 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

This bears approval of the competent authority.

Encl: As Above

Yours sincerely,

Group Incharge-Mines

(A):  Copy To:-
1 Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle,
Udaipur..

2 Regional Officer, Regional Office, Rajasthan State Pollution Control Board,
Bhilwara-please  ensure compliance of conditions of Consent to Establish &
Environmental Clearance and send bi-monthly report to Head Office

3 Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Bhilwara
-To inform that this consent has been issued from the environmental angle only, and
ensuring compliance of any other law/act/rule/regulation or order of any Court
/Tribunal is the sole responsibility of the project proponent and the concerned
departments.

4 Master File .

1 The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional
Area,Jaipur/DCF(WL),Bhilwara, To inform that this consent has been issued from the environmental angle
only,and ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole
responsibility of the project proponent and the concerned departments

Group Incharge-Mines
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Rajasthan State Pollution Control Board

T — 4, Institutional Area, Jhalana Doongari, Jaipur-302 004

P W~

B = Phone: 0141-2716814,2716813Fax: 0141-2716814
N

Registered

File No F(Mines)/Chittorgarh(Gangrar)/28(1)/2022-2023/7401-7405
Order No

2022-2023/Mines/10773 Date: 17/03/2023
Unit Id : 124,971
M/s M/s Ashu Singh Bhati

45, Paschim Vihar, Vaishali Nagar,Jaipur, Rajasthan, Jaipur

E-Mail : shahpurabajri@gmail.com

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Shahpura,
Tehsil-Shahpura, District- Bhilwara (M.L.No-ML No.-111/2012).

Ref: (i) Your application dated 31/01/2023
(ii) Received on 31/01/2023

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. M/s Ashu Singh Bhati, a Mine of
Minor Mineral having M.L.No-ML No.-111/2012in an area measuring 624.3900
Hectares at/near Village-Shahpura ,Tehsil-Shahpura,District-Bhilwara.

2 That this consent is valid for a period from 17/03/2023 to 19/01/2024

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 Bajri (ROM) 0.8400 MILLION TONNES
PER ANNUM

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.
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5 That this consent to establish/consent to operate is only for carrying out mining of

6

10

11

12

13

14

15

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance granted by the MoEF&CC vide
letter dated 14.10.2020 are strictly complied with.

That this consent is valid for production of Bajri @ 0.84 (ROM) Million
Ton per Annum. For any change in product and/or increase in
capacity/lease area, the mine has to seek fresh Environmental Clearance,
consent to establish & consent to operate

That plantation shall be developed so as to cover at least 33% of the total
land use for mining and allied activities as given in Approved Mining Plan
and shall be maintained at all the time to maintain ambient air quality
around the mine

That the lessee shall submit monitoring report of Ambient Air Quality
within the lease area, once in 3 months

That ground water shall not be abstracted without prior permission of
the Central Ground Water Authority (CGWA)

That haul roads should be regularly graded and compacted. Regular
water sprinkling should be carried out on haul roads to minimize dust
generations

That adequate measure shall be taken for control of fugitive emissions
from the areas prone to air pollution.

That you shall not operate any stone crusher/mineral grinding/mineral
processing plant within said lease without obtaining prior consent of the
State Board.

That this consent to operate shall not be valid, if the lessee has not
obtained permissions required, if any, from NBWL/Forest Department
etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger
Habitats in compliance of various orders passed by any other
law/act/rule/ regulation or order of MoEF&CC and/or any
Court/Tribunal time to time

That regular water sprinkling should be carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul road, loading and unloading points and transfer points.

Page 2 of 4

Signature Not Verified

Digitally sign vy Khgm Chand
Gupta
Date: 2023.03.17~#6:14:10 IST
Reason: SeIfAttd

Location:

49




l?d Office (Mines ) 50
AR . Rajasthan@c teI Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
N

Registered

File No F(Mines)/Chittorgarh(Gangrar)/28(1)/2022-2023/7401-7405

OrderNo  5022-2023/Mines/10773 Date: 17/03/2023

Unit Id : 124,971

16 That the mine shall install adequately designed rain water harvesting
structure for prevention and recharge of ground water in and around the
lease area

17 That the mine shall not allow making any obstacles to any natural water
flow i.e., natural nallah/steam carrying rain water to any water body.

18 This the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside the premises

19 That this consent to operate shall be subject to compliance of
direction/order passed by Courts of Law in the matter,if any.

20 That the lessee should dump the overburden in such a manner that it
does not get washed away to nearby water tanks and lakes etc. during
rainy season

21 That the lease shall not intersect the ground water table without
permission of CGWA

22 This consent shall be subject to validity of mining lease.

23 That Permissible mining of river bed material (Sand/Bajri) shall be
limited to 0.84 Million TPA(ROM) from an effective mineable area of
624.39 Ha. with maximum mineable depth of 1 meter.

24 That all other general conditions enclosed as Annexure shall be strictly complied
with.

25 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

26 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

27 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.
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28 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

This bears approval of the competent authority.

Encl: As Above

Yours sincerely,

Group Incharge-Mines

(A):  Copy To:-
1 Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle,
Udaipur..

2 Regional Officer, Regional Office, Rajasthan State Pollution Control Board,
Bhilwara-please  ensure compliance of conditions of Consent to Operate &
Environmental Clearance and send bi-monthly report to Head Office

3 Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Bhilwara
-To inform that this consent has been issued from the environmental angle only, and
ensuring compliance of any other law/act/rule/regulation or order of any Court
/Tribunal is the sole responsibility of the project proponent and the concerned
departments.

4 Master File .

1 The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional
Area,Jaipur/DCF(WL),Bhilwara, To inform that this consent has been issued from the environmental angle
only,and ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole
responsibility of the project proponent and the concerned departments

Group Incharge-Mines
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YAV

State Level Environment Impact Assessment Authority (SELAA), Rajasthan
Room No. 11, Aravali Bhawan, Jaipur - 302004,
F1 (AVSELAASEAC-Raj/SectuProject /Car. 1(a)B1(23333)2021-32  Juipur, Duted: 27 LT 2023

AMENDMENT IN EC

This has reference 10 your application dated 19.11.2022 seeking amendment in EC issued
by MoEF&CC dated 14.10.2020 for the project under EIA Motification 2006. The proposal has
been appraised as per prescribed procedure in the light of provisions under the E1A Notification,
2006 on the basis of the mandatory documents enclosed with the application.

The SEIAA Rajasthan considersd the Project in 5.100° meeung held on 26.10.2023 and
regolved 1o scoept the recommendation of the SEAC and the following amendment is being made
in the EC granted earlier vide MoEF&CC letter dated 14.10.2020 on the basis of Form-I, Form-4
and other requisite documents, subject to same ferms & conditions:

8§, No, Amendments now being made
1;

River Bed Sand Mining Project for increase in depth of mining from 1.0m w0
3.0m & increase in lease peniod without any change in Total production
capacity (i.e. 0.84 Million TPA (ROM), Mincable area— 624.3¢ Hectare,
Located at Revenue Villages of Tehsil- Shahpura& Districi— Bhilwara,
(Rajasthan) (Proposal No- 293455) with a validity of EC may be kept co-
ferminus with the lease peviod only.

Additional Condition:

I) - M-EFLCC in the carlier granted FC vids datagd 14.10,2020,

il) Ministry's O.M. No. 12-34/2018-IA.11I dated 08.01.2019 & 16.01.2020.

jify Conditions as per Sustainable Sand Mining Managemeni Guidelines 2016 and
Enforcement & Monitoring Guidelines for Sand Mining, 2020, SOP issued by the
Rajasthan State Government for preveation of illegal river sand mining in the state.

iv) Further, the FP will have to ensure the compliances of all the directions issued by
Hon’ble Courts with reference to River Sand Mining.

v) The PP shall submit action taken report of Compliance Report to Integrated Regional
Office and RSPCB, Jaipur, within 30 days.

A. Specific Condition:

1. The depth of mining is permitted up 10 the replenishment depth as per replenishment study
submitted by the PP or up to depth of 1.0 m to 3.0 m, whichever is less.

1. Statutorv compliance:

L This Environmental Clearance (EC) is subject to orders/directions of Hon’hle
Supreme Court of India, Hon'ble High Court, Hon’ble NGT and any other Court of
Law, as is applicable.

. The Project proponent complies with all the statutory requirements and judgments
ot Hon'ble Supreme Court dated 2" August, 2017 1 Writ Petition (Civil) No. 114
of 2014 in matter of Common Cause versus Unien of India &Ors before
commencing the mining operations.

11K The Department of Mines & Geology, Government of Rajasthan (DMG, GoR) shall
ensure that mining operation shall not be commenced till the entire compensation
levied, if any, for illegal mining paid by the Project Proponent through Department
of Mining & Geology in strict compliance of Judgment of Hon'ble Supreme Court
dated 2*¢ August, 2017 in Writ Petition (Civil) No, 114 of 2014 in matter of
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IV,

VI

VIL

VI

XL

KIIL

X1V,

AV,

5.7

Common Cause versus Union of India &Ors.

In case the project falls within a distance of 10 Km from the boundary of a
National Park/ Wildlife Sanctuary, wherein final ESZ Notification has not
been issued so far, the EC shall come into effect only after the FP obtains
clearance from the Standing Committee of National Board for Wildlife
(SCNBWL) as per OM dated 08.08.2019 of MoEF& CC.

This Environmental Clearance shall become operational only after receiving formal
SCNBWL Clearance from Ministry of Environment, Forest & Climate Change,
(MoEF& CC), Government of India (Gel) subsequent to the recommendations of
the Standing Committee of Mational Board for Wildlife, if applicable to the Project.
This Environmental Clearance shall become operational cnly after receiving Forest
Clearance (FC) under the provision of Forest Conservation Act, 1980, if applicable
to the Project.

Project Proponent (PP) shall obtain Consent to Operate after grant of EC and
effectively implement all the conditions stipulated therein. The mining activity shall
not commence prior to obtaining Consent to Esteblish/ Consent to Operate from the
State Pollution Control Board.

The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mineral
(Development & Regulation), Act, 2015 and rules & regulations made there under.
PP shall adhere to various circulars issued by Directorate General Mines Safety
(DGMS) and Indian Bureau of Mines (IBM) from time to fime.

The Project Proponent shall obtain consents from all the concerned land owners,
hefore start of mining operations, as per the provisions of MMDR Act, 1957 and
rules made thereunder in respect of lands which are not owned by it

The Project Proponent shall follow the mitigation measures provided in MoEF
CC's Office Memorandum No. Z-11013/57/2014-1A.11 (M), dated 29th October,
20114, titled “Impact of mining activitics on Habitations-Issues related to the mining
Projects wherein Habitations and villages are the part of mine lease areas or
Habitations and villages are surrounded by the mine lease area™.

The Project Proponent shall obtain necessary prior permussion of the competent
authorities for drawl of requisite quantity of surface water and from CGWA for
withdrawal of ground water for the project.

A copy of EC letter will be marked to concemned Panchayat! local NGO ete. if any,
from whom suggestion’ representation has been received while processing the
proposal,

State Pollution Control Board shall be responsible for display of this EC letter at ats
Regional office, District Industries Centre and Collector's office/ Tehsildar's Office
for 30 days.

The Project Authorities should widely advertise about the grant of this EC letter by
printing the same in at least two local newspapers, one of which shall be m
vernacular language of the concerned area, The advertisement shall be done within
7 days of the issue of the clearance letter mentioning that the instant project has
been accorded EC and copy of the EC letter is available with the State Pollution
Control Board and website of the Department of Environment, Govt. of Rajasthan,
RSPCR for compliance and record,

The Project Proponent shall inform the MoEF& CC/ SEIAA for any change mn
ownership of the mining lease. In case there is any change in ownership or mining
lease is transferred then mining operation shall only be carmied out after transfer of
EC as per provisions of the para 11 of EIA Notification, 2006 as amended from
time to time.

The Mining Department will ensure that while cxecuting the mining lease, if the
mining lease forms a cluster of total erea of more than 3.0 ha, in accordance with
ElA notification dated 15.01.2016 and 01.07.2016, then such mining lease will be

-
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XX
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AXIV.
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executed’ registered only after public hearing has taken place for the enfire cluster
and there has been EIA/EMP study of the entire cluster. The Mining Department
will further ensure that revised EC is alse obtained by such mining lease holder (s)
in the cluster.

The Mining lease holder shall, after ceasing mining operations, undemake re-
grassing the mining area and any other area which may have been disturbed due to
the mining activities and restore the land to a condition which is fit for growth of
fodder, flora, fauna ete.

That the grant of this E.C. is issued from the environmental angle only, and does
tot absolve the project proponent from the other statutory obligations preseribed
under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the
time-being in force, rests with the project proponent.

No further expansion or modifications in the project shall be carried out without
prior approval of the SEIAA/MoEF& CC as the case may be. In case of deviations
or alterations in the project proposal from those submitted to this Authority for
clearance, a fresh reference shall be made to the Authority to assess the adequacy of
conditions imposed and to include additional environmental protection measures
required, if any.

The EC i3 liable to be rejected/ revoked, in case it is found that the PP has
deliberately concealed and/or furnished false and misleading information or data
which is material to screening or scoping or appraisal or decision on the application
for EC.

Officials from the Department of Environment, Government of Rajasthan, Jaipur/
Regional Office of MoEF& CC, Lucknow, RSPCB who would be monitoring the
implementation of Environmental safeguards should be extended full cooperation,
facilities and documents/data by the project proponents during their inspection. A
complete set of all the documents submitted to SELAA should be forwarded to the
CCF, Regional Office of MoEF, Lucknow, Department of Environment,
Government of Rajasthan, Jaipur / RSPCB.

The Authority reserves the right to add additional safeguard measures subsequently,
if found necessary, and to take action including revoking of the environmen:
clearance under the provision of the Environment (Protection) Act, 1986, to ensure
cffective implementation of the suggested safeguard measures in a fime bound and
sahsfactory manner.

The above condition shall be enforced among others under the provisions of Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Contrel of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
(Insurance) Act, 1991 and EIA Notification, 2004, along with their amendments
and rules.

The PP shall obtain prior clearance from forestry and wildlife aspects including
clearance from Standing Committee of National Board of Wild Life (if applicable).
It is further categorically stated that grant of EC does not necessary imply that
Forestry and Wildlife clearance shall be granted to the project by the concerned
authonties. Proposals for forestry and wildlife clearance will be considered by the
concerned authorities on its ments and decision taken accordingly, The invesmment
made in the project, if any based on EC so granted, in anticipation of clearance
from Forestry and Wildlife aspects shall be entirely at the cost and risk of the PP
and MOEF & CC/SEIAA/ SEAC! DOE shall not be responsible in this regard in
ANy THANNET,

The SEIAA, Rajasthan may revoke or suspend the Environmental Clearance, if
implementation of any of the above conditions is not satisfactory,

The T shall submit an environmental statement for the financial year ending 31st

\1/._
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March in Form-V as prescribed under the envirenment (Protection) Rules, 1986, as
amended subsequently on or before the 30™ day of September cvery year, to the
Rajasthan State Pollution Control Board/SEIAA and shall also be put on the
website of the company/ unit/ industry along with the status of comphance of
environmental clearance conditions and shall also be sent to the Lucknow Regional

offices of MoEF/SEIAAS RSPCB by e-mail as well as hard copy duly signed by
competent person of company,

XXVIl. This EC is granted for mining of the mineral with production menticned in the

above tmble subject to the stipulation that the PP shall abide by the annual/
permitted production schedule specified in the mining plan and that any deviation
therein will render the PP liable for legal action in accordance with Environment
and Mining Laws.

XXVIIL. The PP shall spend the various amounts in the respective heads as mentioned

Annexure .

XXIX.  Drlls shall either be operated with dust extractors or equipped with weter injections

system.

Data on ambient air quality and stack emissions should be submitted to Rajasthan
State Pollution Control Board once in six months. The monitoring’ sampling and
analysis are to be carried out by MOEF/ NABL/ CPCB/ R5PCB/ Govemment
approved lab.,

XXXI.  Blasting operations, if permitted, should be carried out only during the daytime with

safe blasting parameters.

XXXII. The PP shall carry out mining activities with open cast method. The PP to

undertake underground mining only if permirtted specifically.

XXXIII. In the project related to Bajri mining the PP shall follow the *Sustainable Sand

Mining Guidelines 2016" and *Enforcement and Monitoring Guidelines for Sand
Mining, 2020° laid down by the MoEF& CC, GOI. The Bain sand mining activity
‘iz restricted to three meters from ground level or water level whichever is less and
the PP shall carry out river sand (Bajr) mining activity only manually or semi
mechanized method as provided under the *Sustainable Sand Mining Management
Guidelines, 2016° and *Enforcement and Monitoring Guidelines for Sand Mining,
2020°.

XXXIV. Any appeal against this environmental clearance shall lie with the National Green

Tribunal, if preferred. within a period of 30 days as prescribed under section 16 of

the National Green Tribunal Act, 2010,
Alr quality monitoring and preservation:
The Project Proponent shall install @ minimum of 3 (three) online Ambient Air Quality
Monitoring Staticns with 1 {(one) in upwind and 2 {two) in downwind direction based on
long term climatological data about wind direction such that an angle of 120° is made
hetween the monitoring locations to menitor critical parameters, relevant for mining
operations, of air pollution viz. PMI 0, PM2.5, NO2; CO and 502 etc. as per the
methodology mentioned in NAAQS Notification No. B-19016/20/90/PCL1, dated 1
8.11,2009 covering the aspects of transportation and wse of heavy machinery in the
impact zone. The ambient air quality shall alse be monitored at prominent places like
office building. canteen etc. as per the site condition to ascerain the exposure
characteristics at specific places. The above data shall be digitally displayed within 03
maonths in front of the main Gate of the mine site.
Effective safeguard measures for prevention of dust pgeneration and subsequent
suppression (like regular water sprinkling, metalled road construction etc.) shall be
carried out in arcas prone to air pollution wherein high levels of PM10 and PM2.5 are
evident such as haul road, loading and unloading point and transfer points. The fugitive
dust emissions from all sources shall be regularly controlled by installation of required
equipments’ machineries and preventive maintenance. Use of suitable water-soluble

L
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chemical dust suppressing agents may be explored for better effectiveness of dust control
systemn. Tt shall be ensured that air pollution level conform to the standards prescribed by
the MoEF& CC/ Central Pollution Control Board.

Water quality monitoring and preservation:

In case, immediate mining scheme envisages intersection of ground water table, then
Environmental Clearance shall become operational only after receiving formal clearance
from CGWA. In case, mining operation involves intersection of ground water table at a
later stage, then PP shall ensure that prior approval from CGWA and MoEF& CC is in
place before such mining operations. The permission for intersection of ground water
table shall essentially be based on detailed hydro-geclogical study of the arca.

Regular monitoring of the flow rate of the springs and perennial nallahs flowing in and
around the mine lease shall be carnied out and records maintain. The natural water bodies
and or streams which are flowing in an around the village, should not be disturbed. The
Water Table should be nurtured so as not to go down below the pre-mining period. In
case of any water scarcity in the area, the Project Proponent has to provide water to the
villagers for their use. A provision for regular monitoring of water table in open dug well
located in village should be incorporated to ascertain the impact of mining over ground
water table. The Report on changes in Ground water level and quality shall be submitted
on six-monthly basis to the Regional Office of the Ministry, CGWA and State
Groundwater Department / State Pollution Control Board,

Project Proponent shall regulerly monitor and maintain records w.r.t. ground water level
and quality in and around the mine lease by establishing a network of existing wells as
well as new piezo-meter installations during the mining operation in consultation with
Central Ground Water Authonty! State Ground Water Department. The Report on
changes in Ground water level and quality shall be submitted on six-monthly basis to the
Regional Office of the Ministry, CGWA and State Groundwater Department [ State
Pollution Conirol Board.,

The Project Proponent shall undertake regular monitoring of natural water course/ water
resources’ springs and perennial nallahs existing/ flowing in and around the mine lease
and maintain its records. The project proponent shall undertake regular monitoring of
water quality upstrcam and downstream of waler bodies passing within and nearbv/
adjacent to the mine lease and maintein its records. Sufficient number of pullies shall be
provided at appropriate places within the lease for management of water. PP shall
carryout regular monitoring w.r.t. pH and included the same in monitoring plan. The
parameters to be monitored shall include their water quality vis-a-vis suitability for usage
as per CPCB entena and flow rate. It shall be ensured that no obstruction and’ or
alteration be made to water bodies during mining operations without justification and
prior approval of MoEF& CC. The monitoring of water courses/ bodies existing in lease
arca shall be carried out four times in a year viz. pre- monsoon (April-May), monsoon
(August), post-monsoen (November) and winter {January) and the record of monitored
data may be sent regularly to Ministry of Environment, Forest and Climate Change and
its Regional Office, Central Ground Water Authority and Regional Director, Central
Ground Water Board, State Pollution Control Board and Central Pollution Contral Board,
Clearly showing the trend analysis on six—monthly basis.

Quality of polluted water genersted from mining operations which include Chemical
Oxygen Demand (COD) in mines run-oft; acid mine drainage and metal contamination in
runofl’ shall be monitored along with Total Dissolved Solids (TDS), Dissolved Oxygen
(DO), pH and Total Suspended Solids (TSS). The monitored data shall be uploaded on
the website of the company as well as displayed at the project site in public domain, on a
display board, at a suitable location near the main gate of the Company, The circular
Nol-20012/1/2006-1A.11 (M) dated 27.035.2009 issued by Ministry of Environment,
Forest and Climate Change may also be referred in this regard.

Project Proponent shall plan, develop and implement rainwater harvesting measures on
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long term basis to augment ground water résources in the area in consultabion with
Central Ground Water Board/ State Groundwater Department. A report on amount of
water recharged needs to be submitted to Regional Office MoEF& CC anmually,
Indusirial waste water (workshop and waste water from the mine) should be properly
collected and treated so as to conform to the notified standards prescribed from time fo
time. The standards shall be prescribed through Consent to Operste (CTO) issued by
concerned State Pollution Control Board (SPCB), The workshop efffuent shall be treated
after its initial passage through Ol and grease trap.

The water balance/water auditing shall be carried out and measure for reducing the
consumption of water shall be taken up and reported to the Regional Office of the
MoEF& CC and State Pallution Control Board.

Noise and vibration monitoring and prevention:

The peak particle velocity at 500m distance or within the nearest habitation, whichever is
closer shall be monitored periodically as per applicable DGMS puidelines.

The illumination and sound at night at project sites disturb the villages in respect of both
human and animal population. Consequent sleeping disorders and stress may affect the
health in the villages located close to mining operations, Habitations have a right for
darkness and minimal noise levels at night. PPs must ensure that the biological clock of
the villages is not disturbed; by orienting the floodlights! masks away from the villagers
and keeping the noise levels well within the prescribed limits for day /night hours.

The Project Proponent shall take measures for control of noise levels below 85 dBA in
the work environment. The workers engaged in operations of HEMM, eic. should be
provided with ear plugs’ muffs. All personnel including laborers working in dusty areas
shall be provided with protective respiratory devices along with adequate training,
awareness and information on safety and health aspects. The PP shall be held responsible
in case it has been found that workers! personals’ laborers are working without personal
protective cquipment, RS i e ;
The ambient noise level should confirm to the standards prescribed under E (P) A Rules,
1986 viz 75 dB (A) during day time and 70 dB (A) during night time.

Mining plan:

The Project Proponent shall adhere to the working parameters of miming plan which was
suhmitted at the time of EC appraisal wherein vear-wise plan was mentioned for total
exeavation i.e. quantum of mineral, waste. over burden, inter burden and top soil etc.. No
change in basic mining proposal like mining technology, total excavation, mineral &
waste production, lease arca and scope of working (viz. methed of mining, overburden &
dump management , 0.8 & dump mining, mineral fransportation mode, ultimate depth of
mining etc.) shall mot be carried out without prior approval of the Ministry aof
Envirommeni, Forest and Climate Change/ SELAA, which entail adverse environmental
impacts, even if it is a part of approved mining plan modified after grant of EC or pranted
by State Govt. in the form to Short Term Permit (STP), Query license ar any other name.
The Project Proponent shall get the Final Mine Closure Plan along with Financial
Assurance approved from Indian Bureau of Mines/Department of Mining & Geology as
required under the Provision of the MMDR Act, 1957 and Rules/ Guidelines made there
under. A copy of approved final mine closure plan shall be submitted within 2 months of
the appeoval of the same from the competent authority' to the concemned Regional Office,
MoEF& CC/ SEIAAS SPCB for record and verification.

The land-use of the mine lease area at various stages of mining scheme as well as at the
end-of-life shall be governed as per the approved Mining Plan. The excavation vis-g-vis
backfilling in the mine lease area and comesponding afforestation to be raised in the
reclaimed area shall be poverned as per approved mining plan, PP shall ensure the
monitoring and management of rehabilitated areas until the vegetation becomes self-
sustaining. The compliance status shall be submitted half-yearly to the MoEF& CC/
SEIAA/ SPCB and its concerned Regional Office.
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Land reclamation:
The Owverburden (O.B.) generated during the mining operations shall be stacked at
earmarked OB dump site(s) only and it should not be kept active for a long period of
time. The physical parameters of the OB dumps like height, width and angle of slope
shall be governed as per the approved Mining Plan as per the guidelines/circulars issued
by D.G.M.5 wor.t safety in mining operations shall be strictly adhered te maintan the
stability of top soil/OB dumps. The topsoil shall be used for land reclamation and
plantation.
The reject/waste generated during the mining operations shall be stacked at earmarked
waste dump site(s) only. The physical parameters of the waste dumps like height. width
and angle of slope shall be governed as per the spproved Mining Plan as per the
guidelines/circulars issued by DGMS w.r.i. safety in mining operations shall be strictly
adhered to maintain the stability of waste dumps.
The reclamation of waste dump sites shall be done in scientific manner as per the
Approved Mining Plan cum Progressive Mine Closure Plan.
The slope of dumps shall be vegetated in scientific manner with suitable native species to
maintain the slope stability, prevent erosion and surface run off. The selection of local
specics regulates local climatic parameters and help in adaptation of plant species (o the
microclimate. The gullics formed on slopes should be adequately taken care of as it
impacts the overall stability of dumps. The dump mass should be consolidated with the
help of dozer' compactors thereby ensuring proper filling/ leveling of dump mass. In
crtical areas, use of peo texfiles’ geo-membrancs / clay liners / Bentonite etc. shall be
undertaken for stabilization of the dump.
The Project Proponent shall carry out slope stability study in case the dump height is
more than 30 meters. The slope stability report shall be submitied 1o concerned regional
office of MoEF& CC/ RSPCB,
Catch drains, seithing tanks and siltation ponds of aprropriate size shall be constructed
around the mine working, mineral yards and Top Soil/OB/Waste dumps to prevent run
off of water and flow of sediments directly into the water bodies (Nallsh/ River/ Pond
etc.). The collected water should be utilized for watering the mine area, roads, green belt
development, plantation ete. The draina/ sedimentation sumps ete. shall be de-silted
regularly, particularly after monsoon season, and maintained properly.
Check dams of appropriate size, gradient and length shall be constructed around mine pit
and OB dumps to prevent storm run-off and sediment flow mnto adjoining water bodies. A
safety margin of 50% shall be kept for designing of sump structures over and above peak
rainfall (based on 30 years data) and maximum discharge in the mine and its adjoining
ares which shall also help in providing adequate retention time period thereby allowing
proper setthing of sediments’ silt material. The sedimentation pits’ sumps shall be
constructed al the comers of the garand drains.
The top soil, if’ any, shall temporarily be stored at earmarked site(s) within the mine lease
only and should not be kept unutilized for long, The physical parameters of the top soil
dumps like height, width and angle of slope shall be governed as per the approved
Mining Plan and as per the guidelines framed by DGMS wort. safety in mining
aperations shall be strictly adhered to maintain the stability of dumps. The topsoil shall
be used for land reclamation and plantation purpose.

Transportation:

No Transportation of the minerals shall be allowed in case of roads passing through
villages! habitations. In such cases, PP shall construct a bypass’ road for the purpose of
transportation of the minerals leaving an adequate gap (say at least 200 meters) so that
the adverse impact of sound and dust along with chances of accidents could be mitigated.
All costs resulting from widening and strengthening of existing public road network shall
be bome by the PP in consultation with nodal State Govt. Department, Transportation of
minerals through road movement in case of existing village! rural roads shall be allowed
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in consultation with nodal State Govt. Department only after required strengthening such
that the carrying capacity of roads is increased to handle the traffic load. The pollution
due to transportation load on the environment will be effectively controfled and water
sprinkling will also be done regularly. Vehicular emissions shall be kept under control
and regularly menitored. Project should ebtain Pollution Under Centrol {(PUC) certificate
for all the vehicles from authorized pollution testing centers.

The Main haulage road within the mine lease should be provided with a permanent water
sprinkling arrangemnent for dust suppression, Other roads within the mine lease should be
wetted regularly with tanker-mounted water sprinkling system. The other arcas of dust
generation like erushing zone, material transfer points, material yards etc. should
invariably be provided with dust suppression arrangements. The air pollution control
equipments like bag filters, vacuum suction hoods, dry fogging system ete. shall be
installed at Crushers, belt-conveyors and other areas prone to air pollution. The belt
conveyor should be fully covered to avoid generation of dust while transportation. PP
shall take necessary measures to avoid generation of fugitive dust emissions,

Green Belt:

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the
mine lease boundary as per the guidelines of CPCB in order to arrest pollution emanating
from mining operations within the lease. The whole Green belt shall be developed within
first 5 vears starting from windward side of the active mining area. The development of
greenbelt shall be governed as per the EC granted by the Ministry/ SEIAA irrespective of
the stipulation made in approved mine plan.

The Project Proponent shall carryout plantation’ afforestation in backfilled and reclaimed
area of mining lease, around water body, along the roadsides, in community arcas clc. by
planting the native species in consultation with the State Forest Department/ Agriculture
Department! Rural development department! Tribal Welfare Department’ Gram

Panchavat such that only those species be selected which are of use to the loeal people .. .

The CPCB guidelines in this respett shal! also be adhered. The density of the trees should
be around 2500 saplings per Hectare, Adequate budgetary provigion shall be made for
protection and care of rees.

The Project Proponent shall make necessary alternative arrangements for livestock feed
by developing grazing land with a view to compensate those areas which are coming
within the minc lease. The development of such grazing land shall be deme in
consultation with the State Government. In this regard, Project Proponent should
essentially implement the directions of the Hon’ble Supreme Court with regard to
acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded’ protected aguinst
felling and plantation of such trees should be promoted.

The Project Proponent shall undertake all precautionary measures for conservation and
protection of endanpgered flora and fauna and Schedule-1 species during mining operation.
A Wildlife Conservation Plan shall be prepared for the same clearly delineating action to
be taken for conservation of flora and fauna. The Plan shall be approved by Chief Wild
Life Warden of the State Govt.

And implemented in éonsultation with the State Forest and Wildlife Depanment. A copy
of Wildlife Conservation Plan and its implementation staras (annual) shall be submitted
to the Regional Office of the Ministry/ SELAA.

Public hearing and human health issues:

The Project Proponent shall appoint an Occuopational Health Specialist for Regular as
well as Periodical medical examination of the workers engaged in the mining activities,
as per the DOMS guidelines, The records shall be maintained properly. PP shall also
carmyout Occupational health check-ups in respect of workers which are having ailments
like nr, diabetes, habitual smoking, &t¢. The check-ups shall be undertaken once in slx
months and necessary remedial/ preventive measures be taken. A status reporl on the
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same may be sent to MoEF& CC SEIAAS Regional Office and DGMS on half-yearly
basis.

The Project Proponent musi demonstrate commitment to work towards *Zero Harm' from
their mining activitics and carry out Health Risk Assessment (HRA) for identification
workplace hazards and assess their potential risks to health and determine appropriate
control measures to protect the health and wellbeing of workers and nearby community.
The proponent shall maintain accurate and systematic records of the HRA. The HRA for
neighborhood has to focus on Public Health Problems like Malaria, Tuberculosis, HIV,
Anaemia, Diarrhoea in children under five, respiratory infections due to bic mass
cooking, The preponent shall also create awareness and educate the nearby community
and workers for Sanilation, Personal Hygiene, Hand wasting, not to defecate in open,
‘Women Health and Hygiene (Providing Sanitary Napkins), hazard of tobacco and aleohal
use. The Proponent shall carryvout basze line HRA for all the category of workers and
thereafier every five years.

The Proponent shall carry out Occupational health surveillance which be a part of HRA
and include Biological Monitoring where practical and feasible, and the tests and
investipations relevant to the exposure (e.g. for Dust s X-Ray chest; For Noise
Audiometric; for Lead Exposure Blood Lead, For Welders Full Ophthalmologic
Assessment; for Manganese Miners a complete Neurological Assessment by a Certified
Neurnlogist, and Manganese (Mn) Estimation in Blood: For Inorganic Chromium-
Fortnightly skin inspection of hands and forcarms by a responsible person. Fxcept
roatine tests all tests would be carried out in a Lab accredited by NABH. Records of
Health Surveillance must be kept for 30 vears, including the results of and the records of
Physical examination and tests. The record of exposure due o materials like Asbestos,
Hard Rock Mining, Silica, Gold, Kaolin, Aluminum. Iron, Manganese, Chromium, Lead,
Uranium need to be handed over to the Mining Department of the State in case the life of
the mine is less than 30 years. It would be obligatory for the State Mines Departments to
make arangements for the safe and sscure storage of the records including X-Ray. Only
conventional X-Ray will be aceepted for record purposes and not the digital one). X-Ray
must meet JLO criteria (17 x14 inches and of good quality).

The Proponent shall maintained a record of performance indicators for workers which
includes (a) there should not be a significant decline in their Body Mass Index and it
should stay between 18.5 -24.9, (b) the Final Chest X-Ray compared with the base line
X-Ray should not show any capacities ,(c) At the end of their leaving job there should be
no Diminution in their Lung Functions Forced Expiratory Volume in one second
(FEWV1),Forced Vital Capacity (FVC), and the ratio) unless they are smokers which has to
be adjusted, and the effect of age, (d) their hearing should not be affected. As a proof an
Audiogram (first and last need to be presented), (e) they should not have developed any
Persistent Back Pain, Neck Pain, and the movement of their Hip, Knee and other joints
should have normal range of movement, (f) they should not have suffered loss of any
body part. The record of the same should be submitted to the Regional Office, MoFF&
CC/ SEIAA annually along with details of the relief and compensation paid to workers
having above indications.

The Project Proponent shall ensure that Persornel working in dusty arcas should wear
protective respiratory devices and they should also be provided with adequate training
and intormation on safety and health aspects.

Project Proponent shall make provision for the housing for workersilabors or shall
construet labor camps within/‘outside (company owned land) with necessary basic
infrastructure’ facilities like fuel for cooking, mobile toilets, mobile TP, safe drinking
water, medical health care, creche for kids etc. The housing may be provided in the form
of temporary structures which can be removed after the completion of the project related
mirastructure. The domestic waste water should be treated with STP in order to avoid
contamination of underground water,
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The activitics proposed in Action plan prepared for addressing the issues raised duning
the Public Hearing shall be completed as per the budgetary provisions mentioned in the
Action Plan and within the stipulated time frame. The Status Report on implementation
of Action Plan shall be submitted to the concermed Regional Office ol the Ministry along
with District Administration.
Miscellaneous:
The Project Proponent shall prepare digital map (land use & land cover) of the entire
lease area once in five years purpose of monitoring land use pattern and submil a report
to concerned Regional Office of the MoEF& CC/ SEIAA/SPCB.
The Project Authorities should inform to the SEIAA/Regional Office regarding date of
financial closures and final approval of the project by the concemed authonities and the
date of start of land development work.
The Project Proponent shall submit six monthly compliance reports on the status of the
implementation of the stipulated environmental safeguards to the MOEFCC & iis
concerned Regional Office, Central Pollution Control Board and State Pollution Control
Board.
A separate ‘Environmental Management Cell® with suitable qualified manpower should
be sct-up under the control of a Senior Executive. The Senior Executive shall directly
report 1o Head of the Organization. Adequate number of qualified Environmental
Scientists and Mining Engineers shall be appointed and submit a report to RO, MoEF&
CC/ SEIAA/ SPCB.
The MoEF& CC/ SEIAA/ SPCB shall randomly menitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the MoEF& CC/
SEIAA/ SPCB officer(s) by furnishing the requisite data / information / monitonng
reports.
Project Proponent shall keep the funds earmarked for environmental protection measures
in & separate aceount and refrain from-diverting the same for other purpnses. The Year
wise expenditure of such funds sheuld be reported to the MaEF& CC/ SEIAA/ SPCB and
its concerned Regional Office.

Additional conditions recommended in view of OM dated 08.082019 of the MoEF& CC

(applicable where the project falls within a distance of 10 Km from the boundary of
Mational Park/ W anctuary and outside notified ES£L):

The mining activity should be carried out in & manner so that the water regime/system of
the sanctuary is not disturbed. The mining activity should not adversely affect any
existing water course, water body, catchment etc. The PP shall while carrying out mining
activity ensure compliance of the provisions of Air (Prevention and Control of Pellution)
Act 1981, Water (Prevention and Control of Pollution) Act 1974 and the Enviromment
(Protection) Act, 1986 so that the wildlife in the area is not adversely affected.

The processes like blasting, drilling, excavation, transport and haulage resulting into
noise, should be carried out in such an manner so that such activities do not disturh wild
animals and birds particularly during sunset to sunrise. The level of noise should be kept
within the permissible limits.

The mining activity should not create any obstacle in the way of free movement of
wildlife and adversely affect wildlife cormidors.

The mineral waste! slurry should be dumped only at the designated places only and such
waste dumps should be reclaimed in sccordance with the conditions of the mining plan/
consent issued by the RSPCB under the Water and Air act.

The PP shall cooperate with the concemed DCF, Wildlife in their efforts towards
protection and conservation of wildlife in the Sanctuary/ Park.
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.  The PP shall ensare that the transporier and labor employed by him should not damage
flora and fauna in the ESZ and the Wildlife Sanctuary’ National Park.
Specific Conditions applicable, in the cases of violation in terms of the Notification dated

14.3.2017 and 8.3.2018 and OMs dated 30.5.2018, 4.7.2018 of the MoEF&CC :

The PP shall give an undertaking by way of affidavit to comply with all the statutory
requirernents and judgment of the Honble Supreme Court dated 02.08.2017 in the matter
of Wnit Petition (Civil) No. 114 of 2014, Common Cause Vs Union of India & others
betore grant of ToOR/EC. The undertaking inter-alia include commitment of the PP not 1o
be repeat any such violation in future.

In case of violation of above undentaking/ affidavit, the ToR/EC shall be liable to be
terminated forthwith.

The environmental clearance will not be operational, till such time the Project Proponent
comphies with all the statutory requirements and judgment of the Hon'ble Supreme
Court dated 02.08.2017 in the matter of Writ Petition (Civil) Ne. 114 of 2014, Commen
Cause Vs Union of India & others.

The department of Mines & Geology shall ensure that the mining operations shall not
commence till the entire compensation levied, if any, for illegal mining, is paid, by the
Project Proponent through the Department of Mines and Geology, in strict compliance of
the judgment of the Hon'ble Supreme Court dated 02,08.2017 in the matter of Writ
Petition (Civil) No. 114 of 2014, Common Cause ¥/s Union of India & others.

GENERAL CONDITIONS

I.

‘That the grant of this E.C. 15 1ssued from the environmental angle only, and does not
absolve the project Proponent from the other statutory obligations prescribed under any

. other law or any other instrument in force. The sole and complete responsibility, to

comply with the conditions laid down in all other laws for the time-being in force, rests
with the industry / unit / project Proponent. Any appeal against this environmental
clearance shall lic with the National Green Tribunal, if prefemred, within a period of 30
days as prescribed under section 16 of the National Green Tribunal Act, 2010.

No further expansion or modifications in the project shall be carried out without prior
approval of the SEIAAMinistry of Environment and Forests as the case may be. In case
of deviations or alterations in the project proposal from those submitted to this Authority
for clearance, a fresh reference shall be made to the Authority to assess the adequacy of
conditions imposed and to add additional environmental protection measures required, if
any.

The implementation of the project vis-g-vis environmental action plans shall be
monitored by MoEF Regional Office at Lucknow / RSPCB / CPCB [/ SEIAA,
Department of Environment, Government of Rajasthan, Jaipur and this office. A six
monthly compliance status repon shall be submitted fo monitoring agencies.

The EC is liable to be rejected, in case it is found that the PP has deliberately concealed
and iurnished false and misleading information or data which is material to screening or
scoping or appraisal or decision on the application for EC.

I'he project authorities shall inform the MoEF Kegional Otfice at Lucknow / RSPCH /
CPCB / SEIAA, Department of Environment, Government of Rajasthan, Jaipur end the
date of financial closure and final approval of the project by the concerned authorities
and the date of start of the project.

Officials from the Department of Environment, Government of Rajasthan, Jaipur/
Regional Office of MoEF, Lucknow, RSPCB whe would be menitoring the
implementation of Environmental safeguands should be given full cooperation, facilities
and documents/data by the project Proponents during their inspection. A complete set of
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all the documents submitted to SEIAA should be forwarded to the CCF, Regional Office
of MoEF, Lucknow / SEIAA, Department of Environment, Government of Rajasthan,
Jaipur / RSPCB.
The Authority reserves the right to add additional sefeguard measures subsequently, if
found necessary, and to take action including revoking of the environment clearance
under the provision of the Environment (Protection) Act, 1986, to ensure effective
implementation of the suggested safeguard measures in & time bound and satisfactory
TANnet,
The project Proponent should advertise in at least two local Newspapers widely
circulated in the region, one of which shall be in the vemacular language informing that
the project has been accorded environmental Clearance and copies of clearance letters are
availahle with the Rajasthan State Pollution Control Board and may also be seen on the
wehsite of the RSPCB. The advertisement should be made within 7 days from the day of
issue of the clearance letter and 1 copy of the same should be forwarded to the Regional
Office of MoEF at Lucknow/Department of Ecology and Envircnment, Govermment of
Rajasthan, Jaipur.
The above condition shall be enforced among others under the provisions of water
{Prevention and Cenotrol of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act. 1981, the Environment (Protection) Aect, 1986, the Public Liability
(Insurance) Act, 1991 and EIA Notification, 2006, along with their amendments and
rules.
The PP shall obtain prior clearance form forestry and wild Life angle including clearance
from standing committee of National Board of Wild Life {if applicable). Ii is further
categorically stated that grant of EC does not necessary imply that Forestry and Wild Life
¢clearance shall be granted to the project and that proposals for forestry and wild Life
clearance will be considered by the respective authorities on their merits and decision
taken. The investment made in the project, if any based on EC so granted, in anticipation
of clearance form Forestry and Wild Life angle shall be entirely at the cosi risk of the PP
and MOEF/SEIAA shall not be respensible in thas regard in any manner,
The SEIAA, Rajasthan may revoke or suspend the clearance, if implementation of any of
the above conditions is not satisfactory.
Main haulage road should be provided with permanent water sprinklers and other roads
should be regulardy wetted with water tankers fitted with sprinklers. The material transfer
paints should invariably be provided with Bag filters and or dry fogging system. In case
of Belt- conveyors facilities the system should be fully covered to avoid air borne dust;
Use of effective sprinkler system to suppress fugitive dust on haul roads and other
transport roads shall be ensured,
Periodic monitoring of ambient air quality shall be carried out for PM10, PM2.5, SPM,
802 and NOx monitoring. Location of the stations (minimum 6) shall be decided based
on the meteorological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring shall be decided in consultation with the
Rajasthan State pollution Control Board (RPCB). Six monthly reports of the data so
collected shall be regularly submitted to the RPCB/CPCB including the MoEF, Regional
office, Lucknow. :
Personnel working in dusty areas shall wear protective respiratory devices they shall also
be provided with adequate training and information on safety and health aspects.
The ambient noise level should confirm to the standards prescribed under E {P) A Rules,
1986 viz 75 dB (A) during day time and 70 dB {A) during night time.
The PP shall submit an environmental statement for the financial year ending 31st March
in Form-V as prescribed under the environment (Protection) Rules, 1986, as amended
subsequently on or before the 30 day of September every year, to the Rajasthan State
Pollution Control Board/SEIAA and shall also be put on the website of the company
along with the status of compliance of environmental clearance conditions and shall also
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be sent to the Lucknow Regional offices of MoEF/SEIAA by e-mail as well as hard copy
duly signed by competent person of company.

The Mining Department will ensure that while executing the mining Lease/Lol, if the
mining lease forms a cluster of total arca of more than 5.0 ha, in accordance with EIA
notification dated 15.01.2016 and 01.07.2016, then such mining lease will be executed /
registered only after public hearing has taken place for the enlire cluster and there has
been EIA/EMP study of the whole cluster. The Mining Department will further ensure
that revised EC is also obtained by such mining lease holder (s) in the cluster.

The Mining lease holder shall, after ceasing mining operations, undertake re-grassing the

mining area and any other area which may have been disturbed due to his mining

activities and restored the land to a condition which is fit for growth of fodder, flora,
fauna etc.
This EC is being issued on the condition that the applied area is at a distanee of more
than 30 meires from the boundary of the closest forest area as stated by project proponent
in Form [,

] Secretary,
SEIAA, Rajasthan.

No. F1 (4)/SEIAA/SEAC-Raj/Seett/Project/Cat. 1(2)B1(23333)/2021-22  Jaipur, Dated:
Copy to following for information and necessary action:

1.

e

s

Secretary, Ministry of Environment, Forest & Climate Change, Govt. of India, Indira Paryavaran
Bhawan, Jor Bagh Road, Aligenj, New Delhi-110003.

ACS, Environment & Climate Change Department, Rajasthan, Jaipur.

Chairman, SE'AA, Aravali Bhawan, Jhalana Doongri, Jaipur, Rajasthan.

Member, SELAA, Aravali Bhawan, Jhalana Doongn, Jaipur, Rajasthan,

Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information & necessary
action and to display this sanction on the website of the Rajasthan Pollution Control Board, Jaipur.
Member Secretary, SEAC Rajasthan.

The CCF, Regional Office, Ministry of Fnvironment & Forests, RO(CZ); Kendriya Bhawan, Sth
Floor, Sector *H’, Aliganj, Lucknow-226 020.

M/e-Ashu Singh Bhati, 8/0- Magansingh Bhati, Address.- 45, PagchimVihar, Vaishali Magar, Jaipur
Rajasthan.

LA, SEIAA, Jaipur with the direction to upload the copy of this Amendment in EC letter on the
website,

ecretary.
ElAA, Rajasthan.

64

106




nnexure R/4
B%foice (Mines ) LA X | 65

Rajasthan State Pollution Control Board

P T — 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e
s Phone: 0141-2716814,2716813Fax: 0141-2716814

. |

Registered

File No F(Mines)/Bhilwara(Shahpura)/20(1)/2023-2024/7080-7084
OrderNo ) >3.2024/Mines/11079 Date: 13/02/2024
Unit Id : 124,971
M/s M/s Ashu Singh Bhati

45, Paschim Vihar, Vaishali Nagar,Jaipur, Rajasthan, Jaipur

E-Mail : shahpurabajri@gmail.com

Sub: Grant of Consent to Establish under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Shahpura,
Tehsil-Shahpura, District- Bhilwara (M.L.No-ML No.-111/2012).

Ref: (i) Your application dated 19/12/2023
(ii) Received on 19/12/2023

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Establish under Section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. M/s Ashu Singh Bhati, a Mine of
Minor Mineral having M.L.No-ML No.-111/2012in an area measuring 624.3900
Hectares at/near Village-Shahpura ,Tehsil-Shahpura,District-Bhilwara.

2 That this consent is valid for a period from 13/02/2024 to 08/07/2027, or
commencement of production whichever is earlier.
3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity
1 Bajri (ROM) 840000.0000 TON PER ANNUM

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

5 That you shall not operate the mine without obtaining Consent to Operate from the
Board.

Signature-Not

Verifie

Digi slgne by

Vivek Kum: oel

Date: 2024£02.13

12:28:0, 5:30
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§§d Office (Mines )
o Rajasthan Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
|
Registered
File No F(Mines)/Bhilwara(Shahpura)/20(1)/2023-2024/7080-7084
OrderNo ) 53.2024/Mines/11079 Date: 13/02/2024
Unit Id : 124,971
6 That this consent to establish/consent to operate is only for carrying out mining of

7

10

11

12

13

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance granted by the MoEF&CC vide
letter dated 14.10.2020and SEIAA vide letter dated 27.10.2023are
strictly complied with.

That the rules of sand mining in river of GOI may be strictly followed.

That this consent is valid for production of Bajri (ROM) @ 840000
Ton/Annum. For any change in product and/or increase in capacity/lease
area, the mine has to seek fresh Environmental Clearance, consent to
operate.

That the occupier/operator of the unit shall give more focus on
plantation to cover 1/3lease area under plantation. The species like
Tamarind/Imli(Tamarindus Indica), Palas(Butea Monosperma),
Ber(Zizipus Mauritiana), Bael(Aegle Marmelos), Moulsari(Mimusops
Elengi), Siris(Albizia Lebbeck), Kacchnar(Bauhinia Variegata) should be
planted for better control of noise and air pollution. Copy of bills of
saplings purchased should be submitted to Board’s Regional Office,
Bhilwara and compliance shall be submitted with photographic evidence
by 3 months.

That all the PCM needed to mitigate the fugitive emission shall be strictly
followed. It includes water sprinkling etc. The Trucks or other
transportation medium involved shall be covered with tarpaulin.

That in order to reduce the air pollution due to the excavation and
follow-up operation, greenbelt of necessary width at least one row at
both sides shall be developed by the PP. Since creating
in such situation may be impracticable by the unit itself because of
technical reason, unit shall involve Forest Department to raise the
plantation. The unit may deposit the amount as per the estimate prepared
by the local Forest Department and accordingly this process can be
achieved.

That ground water shall not be abstracted without prior permission of
the Central Ground Water Authority (CGWA).
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Signature-Not

Date: 202402.13

Verjfie

Dlglﬂﬂ?s;ﬁe by

Vivek Kumag#oel
Page 2 of 5 12:28:01795:30



ﬁd Office (Mines )
o Rajasthan e1Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
N

Registered

File No F(Mines)/Bhilwara(Shahpura)/20(1)/2023-2024/7080-7084

OrderNo  5023-2024/Mines/11079 Date:  13/02/2024

Unit Id : 124,971

14 That internal transport roads (Haul roads) should be Paved/Hard
Surfaced wusing bitumen etc and compliance shall be submitted with
photographic evidence by 3 months.

15 That adequate measure shall be taken for control of fugitive emissions
from the areas prone to air pollution

16 That you shall not operate any stone crusher/mineral grinding/mineral
processing plant within said lease without obtaining prior consent of the
State Board.

17 That this consent to establish shall not be valid, if the lessee has not
obtained permissions required, if any, from NBWL/Forest Department
etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger
Habitats in compliance of various orders passed by any other
law/act/rule/ regulation or order of MoOEF&CC and/or any
Court/Tribunal time to time

18 That regular water sprinkling should be carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul road, loading and unloading points and transfer points

19 That the mine shall install adequately designed rain water harvesting
structure for prevention and recharge of ground water in and around the
lease area

20 That the mine shall not allow making any obstacles to any natural water
flow i.e., natural nallah/steam carrying rain water to any water body

21 This the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside the premises

22 That this consent to establish shall be subject to compliance of
direction/order passed by Courts of Law in the matter,if any.

23 That the lessee should dump the overburden in such a manner that it
does not get washed away to nearby water tanks and lakes etc. during
rainy season

24 That the lease shall not intersect the ground water table without
permission of CGWA

25 This consent shall be subject to validity of mining lease

26 That Permissible mining of river bed material (Sand/Bajri) shall be
limited to Bajri @ 840000 TPA (ROM) from an effective mineable area of
624.39 Ha. with maximum mineable depth of 3 meter or up to depth as
per replenishment study, whichever is less.
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Signature-Not

Verjfie

Digi sigﬁe by
Vivek Kumag#oel
Date: 2024£02.13
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d Office (Mines )
o Rajasthan@g‘gPollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
N

Registered

File No F(Mines)/Bhilwara(Shahpura)/20(1)/2023-2024/7080-7084
Order No

2023-2024/Mines/11079 Date: 13/02/2024

Unit Id : 124,971

27 That all other general conditions enclosed as Annexure shall be strictly complied
with.

28 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

29 That the grant of this Consent to Establish is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

30 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

31 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

This bears approval of the competent authority.

Encl: As Above

Yours sincerely,
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Group Incharge-Mines

Signature-Not

Verjfie

Date: 202402.13

Digfm?s;ﬁe by
Vivek Kumag#oel
Page 4 of 5 12:28:01705:30
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_ Rajasthan §Pollution Control Board
— Daasthan

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
|

i,
|/

Registered

File No F(Mines)/Bhilwara(Shahpura)/20(1)/2023-2024/7080-7084
Order No

2023-2024/Mines/11079 Date: 13/02/2024
Unit Id : 124,971
(A):  Copy To:-
1 Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle,
Udaipur..

2 Regional Officer, Regional Office, Rajasthan State Pollution Control Board,
Bhilwara-please  ensure compliance of conditions of Consent to Establish &
Environmental Clearance and shall submit an interim report after 3 months about these
compliances along with photographic evidences

3 Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Bhilwara
-To inform that this consent has been issued from the environmental angle only, and
ensuring compliance of any other law/act/rule/regulation or order of any Court
/Tribunal is the sole responsibility of the project proponent and the concerned
departments

4 Master File .

(B):

1 The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional
Area,Jaipur/DCF(WL),Bhilwara, To inform that this consent has been issued from the environmental angle
only,and ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole
responsibility of the project proponent and the concerned departments

Group Incharge-Mines

Signature-Not

Verjfie

Digi sigﬁe by

Vivek Kumag#oel

Date: 2024£02.13

12:28:0, 5:30
Page 5 of 5
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Rajasthan State Pollution Control Board

P T — 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e
B = Phone: 0141-2716814,2716813Fax: 0141-2716814

. |

Registered

File No F(Mines)/Bhilwara(Shahpura)/20(1)/2023-2024/7085-7089
OrderNo ) 53.2024/Mines/11080 Date: 13/02/2024
Unit Id : 124,971
M/s M/s Ashu Singh Bhati

45, Paschim Vihar, Vaishali Nagar,Jaipur, Rajasthan, Jaipur

E-Mail : shahpurabajri@gmail.com

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Shahpura,
Tehsil-Shahpura, District- Bhilwara (M.L.No-ML No.-111/2012).

Ref: (i) Your application dated 19/12/2023
(ii) Received on 19/12/2023

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. M/s Ashu Singh Bhati, a Mine of
Minor Mineral having M.L.No-ML No.-111/2012in an area measuring 624.3900
Hectares at/near Village-Shahpura ,Tehsil-Shahpura,District-Bhilwara.

2 That this consent is valid for a period from 13/02/2024 to 08/07/2027

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity
1 Bajri (ROM) 840000.0000 TON PER ANNUM

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

Signature-Not

Verjfie

Digi sigﬁe by

Vivek Kumag#oel

Date: 2024£02.13

12:29:3 5:30
Page 1 of 5



§l§d Office (Mines )
o Rajasthan ollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
|
Registered
File No F(Mines)/Bhilwara(Shahpura)/20(1)/2023-2024/7085-7089
OrderNo ) >3.2024/Mines/11080 Date: 13/02/2024
Unit Id : 124,971
5 That this consent to establish/consent to operate is only for carrying out mining of

10

11

12

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance granted by the MoEF&CC vide
letter dated 14.10.2020and SEIAA vide letter dated 27.10.2023are
strictly complied with.

That you are advised to complete adequate plantation(i.e. 33% of the
area used in mining and allied activities) within 6 months. The lessee
shall submit Bank Guarantee of the amount of 10% of the total cost
required for completion of above work for the compliance, within 30
days of the issuance of this consent along with action plan for completion
of above work within 6 months. The mine shall submit the compliance
after 6 months along with the photographic evidences.

That the lessee shall carryout monitoring of Ambient Air Quality after
regular mining operation.

That the rules of sand mining in river of GOI may be strictly followed.

That this consent is valid for production of Bajri (ROM) @ 840000
Ton/Annum. For any change in product and/or increase in capacity/lease
area, the mine has to seek fresh Environmental Clearance, consent to
operate.

That the CTO shall be valid from the end of monsoon since riverbed
mining is completely banned during monsoon months.

That the occupier/operator of the unit shall give more focus on
plantation to cover 1/3lease area under plantation. The species like
Tamarind/Imli(Tamarindus Indica), Palas(Butea Monosperma),
Ber(Zizipus Mauritiana), Bael(Aegle Marmelos), Moulsari(Mimusops
Elengi), Siris(Albizia Lebbeck), Kacchnar(Bauhinia Variegata) should be
planted for better control of noise and air pollution. Copy of bills of
saplings purchased should be submitted to Board’s Regional Office,
Bhilwara and compliance shall be submitted with photographic evidence
by 3 months.
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Signature-Not

Date: 202402.13

Verjfie

Dlglﬂﬂ?s;ﬁe by

Vivek Kumag#oel
Page 2 of 5 12:29:37705:30
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File No
Order No

Unit Id :
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Registered
F(Mines)/Bhilwara(Shahpura)/20(1)/2023-2024/7085-7089

2023-2024/Mines/11080 Date: 13/02/2024
124,971

That all the PCM needed to mitigate the fugitive emission shall be strictly
followed. It includes water sprinkling etc. The Trucks or other
transportation medium involved shall be covered with tarpaulin.

That in order to reduce the air pollution due to the excavation and
follow-up operation, greenbelt of necessary width at least one row at
both sides shall be developed by the PP. Since creating
in such situation may be impracticable by the unit itself because of
technical reason, wunit shall involve Forest Department to raise the
plantation. The unit may deposit the amount as per the estimate prepared
by the local Forest Department and accordingly this process can be
achieved.

That ground water shall not be abstracted without prior permission of
the Central Ground Water Authority (CGWA).

That internal transport roads (Haul roads) should be Paved/Hard
Surfaced wusing bitumen etc and compliance shall be submitted with
photographic evidence by 3 months.

That adequate measure shall be taken for control of fugitive emissions
from the areas prone to air pollution

That you shall not operate any stone crusher/mineral grinding/mineral
processing plant within said lease without obtaining prior consent of the
State Board.

That this consent to operate shall not be valid, if the lessee has not
obtained permissions required, if any, from NBWL/Forest Department
etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger
Habitats in compliance of various orders passed by any other
law/act/rule/ regulation or order of MoEF&CC and/or any
Court/Tribunal time to time

That regular water sprinkling should be carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul road, loading and unloading points and transfer points

That the mine shall install adequately designed rain water harvesting
structure for prevention and recharge of ground water in and around the
lease area

That the mine shall not allow making any obstacles to any natural water
flow i.e., natural nallah/steam carrying rain water to any water body

This the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside the premises

That this consent to operate shall be subject to compliance of
direction/order passed by Courts of Law in the matter,if any

Page 3 of 5

72

Signature-Not

Verifie

Digi slgne by
Vivek Kum: oel
Date: 2024£02.13
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o Rajasthan ZPollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
N

Registered

File No F(Mines)/Bhilwara(Shahpura)/20(1)/2023-2024/7085-7089

OrderNo  5023-2024/Mines/11080 Date:  13/02/2024

Unit Id : 124,971

25 That the lessee should dump the overburden in such a manner that it
does not get washed away to nearby water tanks and lakes etc. during
rainy season

26 That the lease shall not intersect the ground water table without
permission of CGWA

27 This consent shall be subject to validity of mining lease

28 That Permissible mining of river bed material (Sand/Bajri) shall be
limited to Bajri @ 840000 TPA (ROM) from an effective mineable area of
624.39 Ha. with maximum mineable depth of 3 meter or up to depth as
per replenishment study, whichever is less.

29 That all other general conditions enclosed as Annexure shall be strictly complied
with.

30 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

31 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

32 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

33 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

Signature-Not

Verjfie

Digi sigﬁe by

Vivek Kumag#oel

Date: 2024£02.13

12:29:3 5:30
Page 4 of 5
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Rajasthan §Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
N

Registered

File No F(Mines)/Bhilwara(Shahpura)/20(1)/2023-2024/7085-7089

Order No

2023-2024/Mines/11080 Date: 13/02/2024

Unit Id : 124,971

(A):

1

4

(B):

This bears approval of the competent authority.

Encl: As Above
Yours sincerely,

Group Incharge-Mines

Copy To:-

Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle,
Udaipur..

Regional Officer, Regional Office, Rajasthan  State Pollution Control Board,
Bhilwara-please  ensure compliance of conditions of Consent to Operate &
Environmental Clearance and shall submit an interim report after 3 months about these
compliances along with photographic evidences

Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Bhilwara
-To inform that this consent has been issued from the environmental angle only, and
ensuring compliance of any other law/act/rule/regulation or order of any Court
/Tribunal is the sole responsibility of the project proponent and the concerned
departments

Master File .

The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional
Area,Jaipur/DCF(WL),Bhilwara, To inform that this consent has been issued from the environmental
angleonly,and ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole
responsibility of the project proponent and the concerned departments

Group Incharge-Mines

Signature-Not

Verjfie

Digi sigﬁe by

Vivek Kumag#oel

Date: 2024£02.13

12:29:3 5:30
Page 5 of 5
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Annexure R/05
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{E-mail ID : me.bhilwara@rajasthan.gov.in}
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‘Item No.09 - ' o Court No. 3
AN 0 J’;‘ L Ea LY ¢ il < TSR .'.‘v',J;". L EAR '|v AN e 343
BEFORE NATIONAL GREEN TRIBUNAL
" PRINCIPAL BENCH, NEW DELHI :

Original Application No: 755/2024

' ‘Tribunal‘on-its: own:motion. : Aot Fl Applicant

Versus

State of Rajasthan & Ors, ' Respondents

Date of heéring:_’ 10.01.2025

CORAM:  HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant:  None for the applicant. '

Respondent: Ms. Soni Singh, Advocate for CPCB. .. . -
Mr. Naveen Kumar, Mr. Aditya Goyal, Ms. Aprajita Bhardwaj and
Mr. Shourajeet Chakrawarty, Advocates'for, MOEF & CC.

Mr. Anand Verma, Mr. Sandeep Singh Shekhawat and Mr. Madhav
Bhatia, Advocates for Project Proponent. .

'ORDER

1. In the present case, suo moto _proceedings were .init'i.alted on letter
petition treated and registered as O.A. No. 755/2024 against the State of |
Rajasthan and subsequently, vide order dated 05.12:2024, MoEF&CC,
Gol, Environment, Forest and Climat.e‘ Change'Dép_artment, Government
of Rajasthan, Rajasthan State Pollution Controi Board, District Magistrate,
Shahpura and Project Proponent- Ashuw Singh Bhati were impleaded as
respondents 1 to 5. Due to.State of Rajasthan beiné respondent no. 1,
above respondents be numbered as respondents no. 1 to 6.for the purpose

of'avoiding change of title of the case.
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2. In view of the facts and circumstances of the case, we also considér

presence of CPCB to be essential for just and proper adjudication of the

questions involved in the case. Accordingly, CPCB is impleaded as

respondent no. 7.

3. The Registry is directed to prepare fresh memo of parties in

accordance with this order and attach the same with the application.

4. Mr. Aditya Goel, Advocate has appeared for MoEF&CC, GOI; Mr.
Anand Verma, Advocate has appeared for respondent no. 6-Project
Proponent and Ms. Som Smgh Advocate has appeared for CPCB and they

accept nohce on thelr behalf.

S. Responses by respondents no. 1 to 7 be filed at least 3 days before

the date of hearing fixed.

6. list on 17.02.2025 for further consideration.

v

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
January 10th, 2025 '

" Original Application No. 755 /2024
AB
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No.:F-12(BH-70)/RPCB/Mines/ N

\/District Collector,

Bhilwara.

=== Sir,

/ ) % ] an State Pollution Control Board
B

606

“ter, 4, Institutional Arca, Jhalana Doonzf...[nipur-ﬂ)ZOM

V4
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.2716804, 2716800 c-mail: mcmbcr-sﬁgm%@ rpeb.nic.in

Helpline No. : 0141-2716877

~ 7| T

DM/ADM -

Reg. Post/Email

Sub:- Regarding compliance of Hon’ble NGT direction issued vide order dated

05.12.2024 in original application no. 755/2024 titled as “Tribunal on its own
motion Vs State of Rajasthan”.

Ref:-  Hon’ble NGT (Principal Bench), New Delhi’s order dated 05.08.2024 &
05.12.2024 in OA no. 755/2024 (Copy enclosed).

Your kind attention is invited towards the Hon’ble NGT order dated 05.12.2024 in OA

No. 755/2024 (PB) titled as “Tribunal on its own motion Vs State of Rajasthan” in the matter of

Sand Mining lease holders who are carrying on mining activities at a depth of more than 3 meters

on the site of River Khari passing through River Kheda, Hetam, Tehsil Phuliya Kalan, District

Bhilwara.

Whereas, A Joint Committee was constituted by Hon’ble NGT in order dated

05.08.2024 to submit factual report in the matter and the Joint Committee has made following

recommendation in its report dated 16.11.2024 (Ref - Hon’ble NGT order dated 05.12.2024) —

i.

The illegal mining happening in river in Tehsil Phuliya Kalan be immediately stopped
by concerned authorities in the state by implementing appropriate measures for
monitoring of transportation of mineral from mining area to end-user, such as essential
security features. check posts, CCTV camera, GPS tracking etc., and for regular
surveillance of the sand mining reaches and constitution of district level task force for
this purpose, as outlined in Chapter 7 and 9, respectively, of the Enforcement and
Monitoring Guidelines for Sand Mining 2020.

Appropriate mechanism be implemented for taking strict punitive action against the
persons and vehicle involved in illegal mining in the area under MMDR Act and the
direction issued by Hon’ble National Green Tribunal vide order dated 26.02.2021 in
O.A. 360 of 2015 in terms of penalty and environmental compensation.

District Survey Report should be scientifically prepared as prescribed in the

Sustainable Sand Mining Guidelines 2016, preferably by government

=
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iv.

Vi.

vii.

Rajasthan Sta@Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone: 0141- 2716804, 2716800  e-mail: member-secretary@zheb.nic.in
Helpline No. : 0141-2716877 -’

institutes/organizations. No-mining zones (distance from riverbank, bridges, dams,

b éstc‘.) Bé mapped in the Survey Reports for clarity.

Mining should be permitted only after proper annual replenishment study as prescribed
under Chapter 8 of the Enforcement & Monitoring Guideline for Sand Mining 2020,
and the following are recommended in this regard: - Initial replenishment study was
carried out by CMPDI in 2017/2018. Successive yearly replenishment studies should
depict the factual position and levels for all corresponding cross sections, clearly
differentiating the mined and unmined area. Replenishment reports should contain key
maps of mining channel/stretch area.

In case of permitted sand mining, provisions stipulated in the Sustainable Sand Mining
Guidelines 2016 should be implemented strictly for environmentally sustainable
mining activity. The permissible mining depth condition and distance/buffer criteria
(distance from riverbank, bridges, dams etc.) for no-mining zones should be strictly
implemented. In no case mining should be carried out below water level or subsurface
water level in the river. ‘

Pillars before mining operation shall be fixed to demarcate the banks in the active
mining channel/stretch according to the banks boundary map. Pillars be also fixed at
the boundary of mining zone, leaving buffer zone from the banks, with level mark son
these pillars. Without these facilities, precise compliance verification on ground w.r.t
depth of mining and buffer zone left from the banks is not possible.

During permitted mining operations, proper care should be taken to ensure no damage
is done to the plantation on the banks and the pipelines laid by farmers for irrigation

and that the permissible depth and bank buffer conditions are fully complied.

In this regard, you are requested to issue directions to concerned officials to keep strict

vigilance to curb illegal mining activities in the district - Bhilwara and ensure compliance of above

recommendations given by the Joint Committee and take strict punitive actions against the

defaulters to stop illegal mining activities in the area.

Encl: As above.

Yours sincerely,

(Vijai &.)

Member Secretary
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Rajasthan State 9(())l§uti0n Control Board (W5

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-30200t} .
Phone: 0141- 2716804, 2716800  c-mail: member-scerctary@rpeb.nic.in
Helpline No. : 0141-2716877

Copy to-
1. Regional Officer, Regional Office, Bhilwara — request to follow up the matter'to ensure
.______——-—_’_—'

compliance of order dated 05.12.2024 issucd by Hon’ble NGT.
—

—p )
Member Secretary
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Before the Hon'ble National Green Tribunal,

Principal Bench, Delhi

Case No OA 755/2024
Tribunal on its Own APPELLANT/APPLICANTCOMPLAINANT

//VERSUS//

State of Rajasthan & Ors

RESPONDENT/NON-APPLICANT

/'We __ the Petitioner/Appellant or Respondent/ Non-Applicant named above to
appear, act and plead in aforesaid case/proceedings, which shall include applications for restoration,
setting aside or ex parte orders, corrections, modifications, review and recall of orders passed in
these proceedings, in this Court or Inany other Court in which the same may be
tried/heard/proceeded with and also in the Appellate, Revisional or Executing Court in respect of
proceedings arising from this case/proce3edings as per agreed terms and conditions and authorize
him/them to sign and file pleadings, appeals, cross objections, petitions, applications, affidavits, or
other documents as may be deemed Necessary or proper for the prosecution/defence of the said
Case in all its stages and also agree to ratify and confirm acts done by him/them as if done by me/us

In witness whereof I/we do hereunto set my/our hand to these presents, the contents of which have
been duly understood by me/us, this day of 2023

Particulars (in block letters) of each Party
Executing Vakalatnama

Sr. | Name & Father's/ Registered Telephone | Status in Full gigr_'uaTure/
No. | Husband's Name Address Number (if the Case Thumb
Impression
Mahesh Sharma, S/o Shri Om Prakash Sharma ]
Aged 56 Years. Mining Officer, Mines & Geql gy |
epartment, Bhilwara (Raj) N |
A
Vit
|
|
R F ADVOCATE ACCEPTIN VAKALATNAM
Sr. Name and Registered ]ﬁﬁcﬁlq' ~ E-mail (ifany) | Signatur
No. Enroliment Address e
ROHIT SHARMA
ADVOCATE
(MP/1838/2013)

OFFICE ADDRESS :: E-5/43B,
ARERA COLONY, BHOPAL (MP)462016
CONTACT NO. +91-8435256569

85



	5372ff88ce86a2a62dc4d9ad9319a058e4c4087242a6d7d0203e538acd6d688d.pdf
	e32d68c7b75ee22d1022699df928e5ca2e06ae7c8f28a7b1ec875669da07bf4d.pdf

	5372ff88ce86a2a62dc4d9ad9319a058e4c4087242a6d7d0203e538acd6d688d.pdf
	60ecb79905c206c146188b88b1a9e634b8514b3a1d38bd8ffb04b2cfd3eb0d83.pdf
	e32d68c7b75ee22d1022699df928e5ca2e06ae7c8f28a7b1ec875669da07bf4d.pdf
	e4888522231ae0216ff56b59986bef1fa64d21b76c399ffd778f34a80418f7d4.pdf
	17035f05b85e239cf67b02cecf65a0eceadfc20e18ceaea4eacdcee7c6f0aaa0.pdf
	e159be26f123ec278293d8fb2284158a77d2869649e7f17542feb064af2be9dc.pdf
	Annexure –III A copy of Environmental Clearance dated 14.10.2020 @29-58
	Annexure – VI A copy of Amended EC dated 27.10.2023 @94-106


	17035f05b85e239cf67b02cecf65a0eceadfc20e18ceaea4eacdcee7c6f0aaa0.pdf
	a567c982cef9ec3705a7c11665ff55294391af9316c8d89514b57b11b6903fe1.pdf

	6719593bd6e3411177305aeed9fc893d0153b66aed73f890ebad9bdbb158bafd.pdf


